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Introduction:

Hon’ble National Green Tribunal, Principal Bench, New Delhi in OA no.
514/2015, Gauri Maulekhi vs Union of India and ors, vide order dated
24.08.2018, inter alia, constituted an oversight Committee to ensure execution of
the order directing action into the allegations of illegal constructions on forest
land adversely affecting the environment in Haridwar along the banks of River
Ganga. The Committee constituted by the Hon’ble NGT is as follows:

Chairman - Justice U.C. Dhyani, former Judge, Uttarakhand High Court &
presently Chairman, Uttarakhand Public Service Tribunal, Dehradun.

Members

- Shri Jai Raj, IFS, Principal Chief Conservator of Forests (HoFF), Forest
Headquarters, Dehradun.

- Shri Rajiv Bhartari, IFS, Principal Chief Conservator of Forests
(Wildlife), Dehradun.

- Shri Manoj Chandran, IFS, CCF (Human Resource Development and
Personnel), Dehradun.

- Shri.Dipendra Chowdhary, IAS, District Magistrate, Haridwar.

The committee was directed to take stock of all actions taken so far and prepare
a time-bound action plan to deal with the problem and ensure its
implementation and also was given the liberty to take up all incidental issues.
The committee was directed to send its periodical reports to the Hon. Tribunal
by e-mail and furnish an action taken report after three months. The committee
held eleven meetings and submitted its report dated 21.12.2018 to the Hon. NGT.
After perusing the report, Hon. Tribunal vide order dated 14.2.2019 provided
further time to the committee to complete the incomplete tasks and submit a
report by 22.5.2019, on which date some more time was granted to the
committee to submit further report. A supplementary report was submitted on
6.7.2019. After perusing the report, Hon.Tribunal vide order dated 30.7.2019
directed the committee to submit a final report by 30.11.20109.

Meetings held

In compliance of the directions of the Hon’ble Tribunal, the committee assumed
charge by holding its first meeting on 01-09-2018 at Jhajhra FRH, Dehradun.
Subsequent meetings were held as follows:

Second meeting - 3.9.2018 at State Guest House, Haridwar.

Third meeting - 18.9.2018 at State Guest House, Haridwar.

Fourth meeting - 4.10.2018 at Forest Transit Hostel, Dehradun.

Fifth meeting - 13.10.2018 at Forest Rest House, Jhajhra, Dehradun.

Sixth meeting - 15.10.2018 at Central Control Room, Haridwar.



Seventh meeting - 29.10.2018 at Forest Headquarters, Dehradun.

Eighth meeting - 5.11.2018 at HRDA Guest House, Haridwar.

Ninth meeting - 27.11.2018 at Public Services Tribunal, Dehradun.
Tenth meeting - 13.12.2018 at Forest Headquarters, Dehradun.

Eleventh meeting - 14.12.2018 at Public Services Tribunal, Dehradun.
Twelfth meeting - 6.7.2019 at Forest Rest House, Muni ki Reti, Rishikesh.
Thirteenth meeting - 6.9.2019 at Forest Headquarters, Dehradun.
Fourteenth meeting - 24.10.2019 at Namami Gange office, Dehradun.

The committee also specially invited several other government functionaries to
assist the committee in its various meetings from time-to-time, who were as
follows:

Dr. Sukhdeo Singh, IFS, Additional Principal Chief Conservator of Forests, o/o,
Resident Commissioner, Uttarakhand, New Delhi.

Shri Bhuvan Chandra, IFS, Chief Conservator of Forests (Garhwal).

Shri Rahul, IFS, Conservator of Forests, Shiwalik Circle.

Shri Akash Verma, IFS, Deputy Conservator of Forests, Haridwar.

Shri Dharam Singh Meena, IFS, Deputy Conservator of Forests, Narendranagar.
Shri Rajiv Dhiman, IFS, Deputy Conservator of Forests, Dehradun.

Shri Vineet Tomar, Chief Development Officer, Haridwar.

Shri. B.K.Mishra, PCS, Additional District Magistrate (E), Haridwar.

Shri Lalit Narayan Mishra, PCS, erstwhile Additional District Magistrate,
Haridwar, presently Additional Meladhikari, Haridwar.

Shri. Ramji Sharan Sharma, PCS, Additional District Magistrate (F&R), Dehradun.
Shri Krishna Kumar Mishra, PCS, erstwhile Secretary, Haridwar Roorkee.,

Development Authority, presently Additional District Magistrate (F&R),
Haridwar.

Shri. Chatar Singh Chauhan, Municipal Commissioner, Rishikesh.
Shri Manish Singh, Sub Divisional Magistrate, Haridwar.

Shri Sunder Kuriyal, Executive Engineer, [rrigation Department.
Shri. Akshay Kumar, Environment Specialist, SPMG.

The minutes of various meetings held are enclosed as Annexure A.

Field visits held

The committee members collectively and separately visited various sites in
dispute on various occasions. A collective field visit led by the Chairman was
conducted on 18.9.2018 where several of the properties in question were
inspected, the report of which has been made a part of the minutes of the third
meeting held on the same day. The photographs have been annexed to the
minutes of the fourth meeting. Earlier, the Chaiman and City Magistrate
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conducted a field visit on 3.9.2018. The PCCF (HoFF) also made a separate visit
to the area on 15.10.2018. Another field visit was conducted by the Chairman
and other officials on 15t and 2" December, 2018 to see the progress of
implementation of the eviction orders and removal of unauthorized
constructions. Other members and concerned officials also inspected the areas
from time to time during this period. Certain incidental issues were also
identified during the field visits.

In Muni-ki-Reti meeting, which was attended, among others, by Swami
Atmanand of Dayanand Ashram-Rishikesh, Shri. Sailesh Bagoli-Secretary-Urban
Development, Shri. Arvind Singh Hyanki-Secretary-Environment and Forests-
Govt. of Uttarakhand, Shri. C.Ravi Shankar-District Magistrate-Dehradun,
Shri.Shanmugham-District Magistrate-Tehri, Shri.Udairaj Singh-Project Director-
Namami Gange, it was emphasized that the illegal encroachment on the bank of
river Chandrabhaga should be dealt with, at the earliest, in accordance with law,
as per directions given by Hon.NGT in Markandey Ram’s matter.

It is heartening to note that notices on illegal encroachments were promptly
issued by Municipal Commissioner, Rishikesh and Irrigation Department.
Hearing took place subsequently. Some of the encroachers responded to the
notices and after giving due opportunity of hearing, Municipal Commissioner
passed eviction orders.

Subsequent thereto, municipal commissioner informed that the entire

encroachments on the bank of river Chandrabhaga have been removed.
Municipal Commissioner also sent photographs which are depicted herein

below.



Meeting at Muni-ki-Reti FRH.
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Action taken Report
A. Regarding properties in question in the OA

The committee initially listed all the properties in question in the OA and sought
status report of the present legal and physical status of such properties from the
District authorities. The Divisional Forest Officer, Haridwar, submitted various
records and documents regarding such properties. The committee also visited
these properties to assess the field reality. The committee, during its meetings,
inter alia directed the authorities to expedite the proceedings under various Acts
and apprise the progress on fortnightly basis. The present status of such
properties is as follows:

a. Dakshin Kali temple - The DFO submitted the 1927 notification of Chandi
Reserve Forest, which mentions the concession granted as perpetual
lease for the Dakshin Kali temple along with 3 pucca and 4 kutcha
residences for the priests covering an area of 0.44 ha. However, present
area under occupation is around 0.58 ha consisting of several extended
pucca as well as kutcha constructions without any permission from any
competent authority. Forest offence has been lodged before the court of
Divisional Forest Officer and proceedings under Section 61A of Indian
Forest Act, 1927 were initiated against the encroachers. Such proceedings
relate only to a small garage. The Priest, on further date of hearing
produced a document issued from the office of Collector, Bijnore that
allowed construction of the structure in question. Thus, conditions as per
original lease have been met with in construction of the structure in
question, and there is no violation by the lessee. The shops and
structures outside the pillars of the lease area have been
demolished.

allotted for residential area for purohits of the temple in around 0.394 ha
of Reserved Forest has been converted into a two-storey guest house
named ‘Chandi Bhawan’. The DFO explained that the area has been
calculated after conversion for the earlier units of Rods and Poles and the
area needs to be surveyed in detail. Forest offence has been lodged before
the court of Divisional Forest Officer and is presently under proceedings
under Section 61A of Indian Forest Act, 1927. The Respondent, on the
date of hearing submitted that the residential area was a part of the lease,
the documents of which were in the custody of earlier Priest, and had
been lost after a robbery in the temple somewhere in 1976. He requested
that he be given time to furnish further details and evidences with regard
to their claim on the property- for which he will need to meet older
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Priests. His submission regarding robbery was found to be true upon
verification, and thus an opportunity has been provided to the
Respondent to substantiate his claim on the property in question.

Chandikeshwar Mahadev and Ved Karmkand: It was seen that the area is
presently being used for various purposes other that the original purpose
meant for. There is no valid document of lease available for the same. A
Forest Offence had been lodged before the court of Divisional Forest
Officer under section 61A of Indian Forest Act, 1927. After extensive
hearing, eviction order has been issued against the Respondent.

Slums on the irrigation canal: It was seen that the left bank of the
irrigation Canal is occupied by several slum dwellers, whereas the right
bank of the irrigation Canal consists of Kusht Ashram and several other
permanent and temporary constructions. It was informed that the
irrigation land belonged to the Uttar Pradesh Irrigation Department and
the ownership issue between Uttar Pradesh and Uttarakhand is presently
sub-judice. The actual status of the occupation needs to be verified from
Uttar Pradesh Irrigation Department to assess whether the constructions
are authorized or unauthorized. The legal status of the irrigation land
transferred by the forest department needs to be verified from the
original records. DFO apprised on seeking information from City
Magistrate, that some unauthorized constructions have been ear-marked
in Sapera basti by Irrigation Department, Uttar Pradesh, who holds the
jurisdiction of the mentioned land. Notices have been given to them to
initiate necessary action against such constructions in accordance with
law.

Upper Chandi Devi Temple: The DFO submitted the 1927 notification of
Chandi Reserve Forest which mentions the concession granted as
perpetual lease for the Upper Chandi Devi temple along with pucca and
kutcha residences for the priests covering an area of 0.568 ha. However,
presently the area has been extended, to a great extent, by means of pucca
and kutcha construction for guest house, residences, shops, roads and
paths, etc. A Forest Offence has been lodged before the court of Divisional
Forest Officer and is presently under proceedings under Section 61A of
Indian Forest Act, 1927. The DFO apprised that some shops and other
structures which were operating from land outside the lease area
have been demolished. Shopkeepers who have failed to furnish
documents to establish their claim, have been issued notices to vacate the
places, failing which necessary action would be taken to evict them. With
regard to alleged illegal shops near Chandi Devi temple premise, the DFO
submitted that fresh documentation of the shops operating within the
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lease premise has been done, and 46 structures were found which have
not followed the conditions of the lease. These structures prima facie
were found to have no permission for construction from competent
authority. Accordingly, notices u/s 61 A of IFA were served to the
occupants of the structures in September, 2019. Hearings are in process
in accordance with law. 26 Respondents have submitted their objections
and arguments by 01/11/2019. The remaining Respondents have been
given time to furnish their objections and arguments on 14th November,
2019.

Anjani Mata Temple: It was seen that Anjani Mata temple and several
shops adjacent to it have been constructed in the past. The DFO informed
that there is no valid lease document or any other document supporting
the existence of the construction. A Forest Offence has been lodged
before the court of Divisional Forest Officer and is presently under
proceedings under Section-61A of Indian Forest Act, 1927 (State
Amendment). In course of hearings, the Respondent submitted that the
property in question is a part of the Chandi Temple, and further
submitted that a court case regarding the ownership of the lease and
Right to offer prayers is under adjudication before the District Court.
Having prima facie found that some case is pending before Civil Court,
further time was given to the respondent in the interest of justice .

Gaurishankar Mandir: A 0.6 ha lease had been approved by Government
of India under the Forest Conservation Act, 1980 for the purpose of a car
parking area in Chandighat. However, they have constructed an illegal
temple and car parking area near the Chandi devi rope way entrance
away from the original area allotted for lease. Forest offence has been
lodged before the court of Divisional Forest Officer and is presently
under proceedings under Section 61A of Indian Forest Act, 1927
(State Amendment). A hearing was conducted on 12.10.2018 during
which the party sought time to collate and produce the documents related
to old lease and status of application to renew the same. Presently, car
parking in the area has been stopped and trees have been planted in
its place. Hearing with regards to the remaining part of the property is in
process before the DFQ.

. Gaurishankar Parking: Another parking space was seen developed on
Forest land which was transferred to the Irrigation Department of Uttar
Pradesh in the past. The parking has been stopped by the DFO. This
land is under transfer to NHAI towards broadening of the National
Highway-74, for which forest clearance has been granted.
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Nileshwar Mahadev Mandir: It was seen that there was an old temple that
was later expanded without any valid lease document. Presently, it
consists of temple construction, shelter, residences, goshala and
landscaped gardens. A part of the area is dangerously under the Right of
Way of a High Tension Line. It was informed that a case under the UP
Public Premises (Eviction of Unauthorised Occupants) Act, 1972 is sub-
judice in the court of the Sub Divisional Magistrate. SDM was requested to
expedite the proceedings and if the land falls in Reserved Forest, then
proceedings may be transferred to DFO/Competent Authority in
accordance with law. The SDM, accordingly, transferred the case to the
DFO, who has issued fresh notice to the Respondent to show cause as
to why the encroachments be not removed from forest land. Hearing
in the case is under process, wherein final notice has been served to the
Respondents to substantiate their claim. The Respondents have failed to
appear in the proceedings. Giving them a benefit of doubt with regard to
receipt of notice, summons are being sent to the Respondents to
substantiate their claims.

Ligour shop at Anjani chauki: The DFO has reported that the liquor shop
along the highway, running on Forest land and transferred to Irrigation
department in the past, has been demolished and unauthorized
occupants stands evicted. It was confirmed by the committee during its
field visit that the liquor shop is no more present.

B. Incidental issues identified and action taken thereof:

d.

Sidhbali Ashram: The DFO informed that the original lease of 0.2 ha has
been expanded and a Forest Offence has been lodged before the court of
Divisional Forest Officer and is presently under proceedings under
section 61A of Indian Forest Act 1927. DFO apprised that he has
personally visited the site. The lease had not been renewed after its
expiry in 1995. The next date fixed before the Competent Authority was
6-10-2018. Two litigations were found pending. One was in Civil Court
and another was with Competent Authority/DFO. It has been apprised
that some interim order has been passed by the Civil Court in Civil Suit
filed by one of the parties against another. DFO was requested to send his
Range Officer to the DGC (Civil), Haridwar and seek his legal opinion
within a fortnight. After considering the entire gamut of things, the DFO
has passed eviction order against the encroachers on 12.10.2018.
After the eviction orders were passed, the party sought some time to
vacate the premises due to Dusshera and Diwali festival. DFO Haridwar
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considered their request with an undertaking that no commercial activity
would run from the premise. The Respondents have removed such
structures. Presently, only the original Temple and previously
constructed rooms remain. Additional structures in Siddhbali ashram
have been demolished.

Sidh Sot Ashram: DFO, Haridwar visited Sidh Sot Ashram, which is around
6 km inside the forest. The DFO informed that eviction orders have
been issued. However, an appeal against the eviction order is pending
before the Conservator of Forests, Shiwalik Circle. DFO Haridwar has
apprised the Committee that hearing in the appeal is under process.

Police wireless building: It was informed that necessary in-principle
approval under the Forest Conservation Act 1980 has been obtained
on 5.2.2011 and the conditions have been complied with. DFO
Haridwar has brought the matter to the notice of SSP Haridwar, and
requested to expedite the necessary actions towards obtaining final

approval in the Forest land transfer case.

Tea shop at Anjani chowki: The committee observed that one tea shop is
running on the said land, regarding which details were being sought from
the Irrigation department. It was found that the land belongs to Uttar
Pradesh Irrigation department. Some more time is required for further
probe.

DFO, Haridwar, on seeking information from Secretary, Haridwar-
Roorkee Development Authority (HRDA), apprised that some buildings
under construction have been identified as unauthorized constructions
and notices have been sent under the UP Urban Planning and
Development Act, 1973. Some understanding with Irrigation Department
was on the anvil so as to identify unauthorized constructions within
100m of the course of River Ganges. Haridwar Roorkee Development
Authority sent notices to 14 illegal constructions within 100m of River
Ganga and demolition order has been passed in two cases, one
unauthorized construction has been sealed, seven cases were found
beyond 200 m of river Ganga as per report of the Irrigation department
and the remaining four are pending decision. No new encroachment has
been reported.

During the field visits, it was found that, prima facie, there are several
unauthorized constructions on the pathway leading to the Upper Chandi
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devi temple. DFO/Competent Authority was requested to proceed with
the identification of such unauthorized constructions. He was also
requested to give appropriate notices in connection with such squatters
and apprise the committee with the developments. The DFO informed
that two shops at Chandi Devi ropeway station, 4 shops near
Ropeway parking area and 1 shop at starting point of Chandi Devi
trek path, were forcefully evicted and demolished as per law. In
addition, 3 shops adjacent to Mahant niwas, 3 shops on Anjani
mandir path and all shops of temporary nature along Chandi devi
temple path have been removed.

[llegal constructions in Haridwar town: The Sub Divisional Magistrate
informed the committee that all unauthorized constructions from
Singh Dwar to Buddhi Mata Mandir and Laksar road and all such
constructions from Pul Jatwara to Mansa Devi temple have been
demolished.

. Brahmpuri Kusht colony near Rishikesh: The Nodal Officer, Forest
Conservation informed that an old expired lease in the name of
Brahmpuri Kusht Nivaran Samiti for the establishment of Brahmpuri
Kusht colony was running without renewal of lease by the Health
Department. It is located in Brahmpuri, in district Tehri Garhwal and is on
the banks of River Ganga. The lease renewal proposal was given in-
principle approval under the Forest Conservation Act, 1980, in the year
2001 for renewal of lease for a further period of 30 years. However, the
conditions of the in-principle approval have not been fulfilled for the last
17 years and therefore, final approval has not been granted so far. The
validity of in-principle approval is only 5 years under the present
guidelines. Despite this, the ashram is running and several complaints
regarding illegal and unauthorized residents are being exposed. Under
such circumstances, the nodal officer has directed the Chief Medical
Officer, Tehri Garhwal to vacate the premises in question at the
earliest.

Bengali Basti at Mayakund, Rishikesh: Evictions proceedings have been
completed as per law. The entire encroachment along the banks of

River Chandrabhaga has been successfully evicted and all the
structures have been completely demolished.

e
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Demolition ofencroachnients on banks of Chandrabhaga, Rishikesh.
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Summary of Achievements

a. The shops and structures outside the pillars of the lease area of Dakshin Kali
temple have been demolished.

b. Eviction order has been issued against the Respondent in Chandikeshwar
Mahadev and Ved Karmkand

c. Some shops and other structures which were operating from land outside
the lease area of Upper Chandi Devi temple have been demolished.
Additional 46 illegal structures have been identified and notices have been
served to them.

d. A Forest Offence has been lodged before the court of Divisional Forest
Officer and is presently under proceedings under Section-61A of Indian
Forest Act, 1927 (State Amendment) in the matter of Anjani Mata Temple.

e. A Forest Offence has been lodged before the court of Divisional Forest
Officer and is presently under proceedings under Section-61A of Indian
Forest Act 1927 (State Amendment) in the matter of Gaurishankar temple.
Presently, car parking in the area has been stopped and trees have been
planted in its place.

f. Another parking near Gaurishankar temple has been stopped by the DFO.
This land is under transfer to NHAI towards broadening of the National
Highway-74, for which forest clearance has been granted.

g. Show cause notice has been issued to the Respondent as to why the
encroachments be not removed from forest land in the matter of Nileshwar
Mahadev temple.

h. The liquor shop along the highway, running on Forest land and transferred
to Irrigation department in the past, has been demolished and unauthorized
occupants evicted.

i. In the matter of Sidhbali ashram, DFO has passed eviction order against the
encroachers. The Respondents have removed the additional structures.

j.  DFO has issued eviction orders in the matter of Sidhsot ashram.

k. In-principle approval under the Forest Conservation Act, 1980 has been
obtained on 5.2.2011 and the conditions have been complied with in the
matter of Police Wireless building.

l. Haridwar Roorkee Development Authority has sent notices to 14 illegal
constructions within 100 m of River Ganga and demolition order has been
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passed in two cases, one unauthorized construction has been sealed, seven
cases were found beyond 200 m of river Ganga as per report of the Irrigation
department and the remaining four are pending decision. No new
encroachment has been reported.

m. Two shops at Chandi Devi ropeway station, 4 shops near Ropeway parking
area and 1 shop at starting point of Chandi Devi trek path, were forcefully
evicted and demolished as per law. In addition, 3 shops adjacent to Mahant
niwas, 3 shops on Anjani mandir path and all shops of temporary nature
along Chandi devi temple path have been removed.

n. All unauthorized constructions from Singh Dwar to Buddhi Mata Mandir and
Laksar road and all such constructions from Pul Jatwara to Mansa Devi
temple have been demolished in Haridwar town.

o. The Nodal Officer, Forest Conservation has directed the Chief Medical
Officer, Tehri Garhwal to vacate the expired lease of Brahmpuri Kusht colony
at the earliest.

p. Eviction order has been passed against 261 encroachers in the case of
Bengali basti, Mayakund, Rishikesh, with respect to OA 311/2019
Markandey Ram vs State of Uttarakhand. Out of 261 persons, 50 persons
have vacated the premises on their own. The remaining encroachments have
been completely evicted and all the structures have been completely
demolished.

[t is being ensured that no fresh encroachments or constructions are taking place
anywhere within 100 m from River Ganga and in the adjacent forest areas.

Limitations

Oversight Committee has no hesitation in admitting that several unauthorized
constructions, temporary as well as permanent, could not be removed because of
forest officers’ and district authorities’ commitment to adherence to the
provisions of law. DFO as well as Secretary, HRDA has given opportunities to
alleged encroachers. Either they are not responding or if they are responding,
they are taking time to file documents. There is a dispute between two Mahants
of Maa Chandi Devi temple. The dispute is between Giris and Puris. Presently
Giris are at the helm of affairs. Puris have lost the case before District Judge,
Haridwar. Puris have filed first appeal before Hon. High Court of Uttarakhand.
First appeal is pending adjudication before Hon. Court. Whereas Giris insist that
encroachers inside Maa Chandi Devi temple premises should be removed, the
encroachers are delaying response to notices on one pretext or another. Mahant
Giri submitted before the oversight committee that the Puris had taken
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handsome amount from the encroachers and permitted them to hold their shops
in the premises of Maa Chandi Devi temple. Since the authorities are bound to
follow due procedure, therefore time is being granted to them, so that they may
not take a plea subsequently that they were denied opportunity of hearing. In so
far as pucca constructions are concerned, which are outside the purview of Maa
Chandi Devi temple, but adjoining Haridwar Najibabad highway, the alleged
encroachers are taking time to place the documents relating to renewal of their
lease deeds. Lease deeds, at one point of time were either granted to them by
District Magistrate Pauri or District Magistrate Bijnor. Probably the lease deeds
have expired but the authorities hearing the matters are following due process
so that the wrong doers might not argue that they were denied sufficient
hearing. Sometimes the authorities are busy in law and order, other times they
are bound by model code of conduct or in elections. Whatever little time is left,
the parties are seeking adjournments. The district authorities have to perform
their administrative duties also. All this is time consuming and therefore the
oversight committee is candid in its admission that many a things which could
have been done by this time, have not been done due to the circumstances
beyond authorities control. We are governed by Rule of Law and therefore
district and forest authorities cannot evict the encroachers or demolish the
constructions without due process and without giving the other side due
opportunity of hearing. This sums up authorities’ limitations, and in turn, limits
the performance of the oversight committee.

Executive and Forest authorities shall, however, continue to make efforts to
bring pending cases to their logical conclusion and ensure that no new
encroachment takes place.

SIGNATURES

Chairman L“‘ -
Justice U.C.Dhyani, former Judge Uttarakhand High Court, presently Chaifnan,
Uttarakhand Public Service Tribunal, Dehradun.

Members
- Shri Jai Raj, IFS, Principal Chief Conservator of Forests (HoFF), Uttarakhand.

- Shri Rajiv Bhartari, IFS, Principal Chief Conservator of Forests (Wildlife), éf
Uttarakhand.

- Shri Manoj Chandran, IFS, CCF (Human Resource Development and f\
Personnel Management), Uttarakhand. | "\/\g{\“

- Shri Dipendra Chowdhary, IAS, District Magistrate, Haridwar. ) ’)IM"'Q
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Minutes
of the
First Meeting of the Oversight Committee appointed by the Hon. National
Green Tribunal in 0.A. N0.514/2015 In its order dated 24-08-2018

By holding its first meeting on 01-09-2018 at Jhajhra FRH, Dehradun, the
Committee has assumed charge today, subject to Issuance of administrative
order by the State Government, as directed by the Hon’ble NGT in its order
passed in 0.A. N0.514/2015 on 24-08-2018. The meeting was attended by the
following:

Hon. Justice U.C.Dhyani

Shri. Jai Raj IFS, PCCF (HoFF), Uttarakhand

Shri.Manoj Chandran IFS, CCF, Land Survey Directorate

Shri. Rahul IFS, Conservator of Forests (Shiwalik) {Special Invitee}
Shri. Rajiv Dhiman, DFO, Dehradun {Special Invitee}

Shri. Akash Kumar Verma, DFO, Haridwar {Special Invitee}

mepp g

2. Directions issued by Hon’ble NGT were read over in the meeting,

3. The chairman apprised the members with the contents of judgements
rendered by Hon’ble High Court of Uttarakhand in Writ Petition (PIL) No. 25 of
2013 Sanjay Vyas Vs, State of Uttarakhand and another dated 28.05.2015 and
Writ Petition (PIL) No. 103 of 2011 Dinesh Bhardwaj Vs State of Uttarakhand
and ors dated 26.02,2013

4. The directions given by Hon'ble NGT to the committee, inter alia, are as
follows:

a. Take stock of all actions taken so far

b. Prepare time bound action plan to deal with the problem with targets of
ensuring compliance and ensure its implementation

c. Setup website for receiving and giving information on subject

d. Meetatleast twice a month and fix targets for compltance

e. Send reports of action taken to the Tribunal in three months.

5.1t Is accordingly, resolved that:

a. District Magistrate, Haridwar and Divisional Forest Officer, Haridwar
shall identify the encroachments in question and also other
encroachments in Haridwar especially along 200m of the River Ganga as

per directions of the Hon’ble Court mentioned above, on or before 8-09-
2018.

b. The District Magistrate shall apprise the committee with the actions taken

so far regarding eviction of encroachments as per directions of the
Hon’ble Court, on or before 8-09-2018.
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c. The Divisional Forest Officer shall submit copies of the notifications of the
Reserved Forests and the detalled list of leases and forest land transfers
along with their present status of occupation, on or before 8-09-2018.

d. The District Magistrate shall submit detalled list of the permissions

granted on lease or otherwise for construction and other land use on
revenue land, on or before 8-09-2018.

e. Prepare the action plan with time frame for ensuring compliance

f. PCCF (HoFF) shall be the person authorized to speak to the press and
media regarding the activities and recommendations of the committee

g The Forest Department shall host a webpage specifically to receive and

give information on subject The committee members shall visit Haridwar

for reconnalssance survey of the properties under consideration at an
earliest to have an overall picture of the issue.

The Committee shall next meet at Dehradun or Haridwar very shortly for
carrying out modalities for implementation of directions of Hon’ble NGT.

The Chairman of the Committee shall be at Haridwar on 3-9-2018 and 8-

9-2018. Revenue officials have been requested to apprise him with the
ground realities, in brief.

Let a copy of these minutes be sent to Hon’ble NGT by e-malil at
filing.ngt@gmail.com

Signatures:

Laye—
a. Hon. Justice U.C.Dhyani d
Mobile: 9456591995

b. Shri. Jai Raj IFS, PCCF (HoFF), Uttarakhand Mog\l‘a
Mobile: 9412053604

¢. Shri.Manoj Chandran IFS, CCF, Land Survey Directorate \ W@
Mobile: 9837851572 ~ \

Shri. Rahul IFS, Conservator of Forests (Shiwalik
Mobile: 9411101116

Pl
e. Shri. Rajiv Dhiman, DFO, Dehradun o!‘z/
Mobile: 9458192160

f. Shri Akash Kumar Verma, DFO, Haridwar -
Mobile: 9458171109 /
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of
utes of proceedings of the meeting under the Chalrmanship
m'l';loo U.C.'l))hyanl former honble judge, Uttarakhand High %ou:t&
presentaly chalrman, Public Saervice Tribunal Uttarakhand on dat
03 september, 2018, In State Guest House (Dam Kothl), Haridwar
national green tribunal principal

_ passed order by honb'le the
lg:‘r'wg. new delhl in o.a. no. 614/ 2016 In Its order dated 24-08-2018.

The meeting wase attended by the following:

1
(1-) Hon. Justic U.C.Dhyani. Chairman.
2-  Sri Deepak Rawat, District Magistrate, Haridwar

3-  Sri Maneesh Singh, S.D.M. Haridwar
(2) Directions issued by Hon'ble NGT were read over in the
moeting.

(3) In the meeting, instructions were given by the Honb'le
Chairman of the Committee in compliance with Honorable Court

Order dated 24-08-2018.
1. Action should be ensured in accordance with the orders of

the Hon'ble Court, keeping the works done in the distance of 200 meters
from the perimeter at Ganga river.

Concerned officers should identify the encroachments in
question and also other encroachments in Haridwar especially along 200
meters of the River Ganga as per directions of the Hon'ble Court order.
HRDA/Ex.En. NDGC and Eastern Ganga Canal, U.P

Action: .
Irrigation/ Uttarakhand Irrigation / Forest deptt/ Rajaji Park/ All
concerned officer

3- Action should also be taken by Haridwar Roorkee

Development Authority regarding the construction work which has taken
place within 200 meters of the Ganga river perimeter.
Action: HRDA

4- The sub divisional magistrate, Haridwar shall submit detailed
list of the permission granted on lease or otherwise for construction and

other land use on revenue land.
Action: District Administration/ SDM Haridwar.

5— Any action taken against the eviction under the PP Act,

should be followed accordingly.
Action: Forest deptt/ rajaji park/ sdm haridwar.

6- All concerned should be instructed to comply with the
Hon'ble Court's order dated 24th August,2018 and ensure compliance by
thoroughly studying all related officers' orders. All concerned officers will

take action while co-ordinating with the committee.
Action: All concerned officer

/)
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7- Send copy of honb'le national green tribunal order dated 24

sompliance,
ust, 2018 to all concerned officers for co
P Action: All concern officer

-

( Deepak Rawat )
District Magistrate,
Haridwar.

Office of the District Magistrate, Haridwar

| £t
NoY4372./S.P.O.-2018 Dated: Sept 2018
Copy: For kind information and necessary action to: .
1- i Honb'le Justice U.C.Dhyani, former judge Uttarakhand High

Court, presently Chairman, Public Service Tribunal ‘
Uttarakhand, Dehradun/ Chairman- Committee for kind

information.

2- Principal Chief Conservator of Forest (HoFF), Forest
Headquarters, Dehradun/ Member committee.

3- Principal Chief Conservator of Forest, Wild Life Dehradun -
Member, committee.

4- Mr. Manoj Chandran, IFS, CCF Land Survey Directorate,
Dehradun - Member committee.

5- Director, Rajaji park, dehradun.

6- Principal Secretary, Irrigation, Govt of Utt., Dehradun

7- Secreary, urban development, govt of utt. Dehradun.

8- Secretary, forest and env. govt of uttarakhand, dehradun.

9- Staff officer to the Chief Secretary, govt of uttarakhand.

10- A.D.M. (E), Haridwar with instruction please read honb'le

national green authority order carefully and coordinate all
concern offices, than provide all desired information of the
pointed related to the distt. administration in the next

meeting.
11- A.D.M.(F/R), Haridwar.
12- Secretary, HRDA, Haridwar
13- S.D.M., Haridwar.
14- Dy. Forest Conservator, Haridwar forest division, Haridwar
15- Ex.En Irrigation Haridwar. .
16- Ex.En N.D.G.C. U.P. Roorkee.
1;— Ex.En Eastern Ganga Canal, U.P.Haridwar.

officer incharge collectorate/ S.A./L.B.A./J.A.

Dis@isnate

HaridWarA
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Minutes
of the
Third Mecting of the Oversight Committee appointed b -
X _ e y the Hon. Nation:
Green Tribunal in 0.A. No.514/2015 in its order dated 18-09-20118(”1'll

The meeting was held on 18-09-2018 at Haridwar, after conducting a field
visit of the properties under question in the Original Application. The meetin
was attended by the following: :

a. Hon. Justice U.C.Dhyani

Shri.Manoj Chandran IFS, CCF, Land Survey Directorate

Shri. Deepak Rawat IAS, District Magistrate, Haridwar

Shri. Akash Kumar Verma IFS, Deputy Conservator of Forests,

Haridwar {Special Invitee}

e. Shri. Lalit Narayan Mishra PCS, ADM & Municipal Commissioner,
Haridwar {Special Invitee} .

f. Shri. Krishna Kumar Mishra PCS, Secretary, Haridwar Roorkee
Development Authority (Special Invitee)

g. Shri. Manish Kumar PCS, Sub Divisional Magistrate, Haridwar {Special
Invitee}

/oo

2. The decisions of the previous meetings were read over and the compliance
reports were sought for.

3. The Deputy Conservator of Forests vide letter dated 6-9-2018 has submitted
the status report of the properties under question in the Original Application.
Accordingly, it was decided to visit those properties under question so that the
committee can have an exact picture of the status and compliance of the earlier
directions.

4, The Committee visited the following properties and the preliminary findings
are as follows:

a. Dakshin Kali temple - The DFO submitted the 1927 notification of Chandi

Reserve Forest, which mentions the concession granted as perpetual

lease for the Dakshin Kali temple along with 3 pucca and 4 kutcha

residences for the priests covering an area of 0.44ha. However, the

present area under occupation is around 0.58ha consisting of several

extended pucca as well as kutcha constructions without any permission

, from any competent authority. A Forest Offence has been lodged before

| the court of Divisional Forest Officer and is presently under proceedings
under section 61A of Indian Forest Act 1927.

| b. Maa Chandi Devi Purohit Residential Area: It was seen that the land
: allotted for residential area for purohits of the temple in around 0.394 ha
of Reserved Forests has been converted into a two-storey guest house
| named ‘Chandi Bhawan'. The DFO explained that the area has been
calculated after conversion for the earlier units of Rods and Poles and the
eds to be surveyed in detail. A Forest Offence has been lodged

-
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before the court of Divisional Forest Officer and s presently under
proceedings under section 61A of Indian Forest Act 1927,

c. Chandikeshwar Mahadev and Ved Karmbkand: It was soen that the area is
presently being used for various purposes other that the original purpose
meant for, There is no valid document of lease available for the same, A
Forest Offence has heen lodped before the court of Divisional Forest

Officer and is presently under proceedings under section 61A of Indian
Forest Act 1927,

d. Sidhbali Ashram: The DFO informed that the original lease of 0.2 ha has
been expanded and a Forest Offence has heen lodged hefore the court of

Divisional Forest Officer and s presently under proceedings under
section 61A of Indian Forest Act 1927,

¢. Slums on the irrigation canal: It was seen that the left bank of the
irrigation Canal is occupied by several Slum Dwellers, whereas the right
banlc of the irrigation Canal consists of Kus

sht Ashram and several other
permanent and temporary constructions, 1t wasg informed that the

irrigation land belonged to the Uttar Pradesh [rrigation Department and
the ownership issue between Uttar Pradesh and Uttarakhand is presently
sub-judice. The actual status of the occupation needs to be verified from
Uttar Pradesh Irrigation Department to assess whether they are
authorized or unauthorized, The legal status of the irrigation land
transferred by the forest department needs to be verified from the
original records,

f. Upper Chandi Devi Temple: The DFO submitted the 19727 notification of
Chandi’ Reserve Forest which mentions the concession granted as
perpetual lease for the Upper Chandi Devi temple along with pucca and
kutch residences for the priests covering an arca of 0.568 ha. However
presently the arca has been extended 1o agreatextent by means of pucca
and kutcha construction for puest house, residences, shops, roads and

paths, ete. A Forest Offence has been lodged before the court of Divisional
Forest Officer and jg prese

ntly under proceedings under section ¢1A of
Indian Forest Act 1927,

. Anjani Mata temple: It was seen that Anjani Mata temple
shops adjacent to it have been constructed in the past. The
that there is no valid lease document or any other document supporting
the existence of the construction. A Forest Offence hag been lodged |)L‘f()l‘L:
the court of Divisional Forest Officer and is presently under proceedings
under section 61A of Indian Forest Act 1927, :

and scveral
DFO informed

h. Police wireless building: 1t w
approval under the Fore

as informed that neces
the conditiong have

‘ ssary In-principle
st Conservation Act 1980 has been obtained and
been complied with,
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Gaurishankar Mandir: A 0.6ha lease had been approved by Government of
India under the Forest Conservation Act 1980 for the purpose of a car
parking area in Chandighat. However, they have constructed an illegal
temple and car parking area near the Chandi devi rope way entrance
away from the original area allotted for lease. A Forest Offence has been
lodged before the court of Divisional Forest Officer and is presently under
proceedings under section 61A of Indian Forest Act 1927. Presently, car

parking in the area has been stopped and trees have been planted in its
place.

j. Gaurishankar Parking: Another parking space was seen developed on
Forest land which was transferred to the Irrigation department of Uttar
Pradesh in the past. The parking has presently been stopped by the DFO.

k.

Nileshwar Mahadev Mandir: It was seen that there was an old temple
which was later expanded without any valid lease document. Presently, it
consists of temple construction, shelter, residences, goshala and
landscaped gardens. A part of the area is dangerously under the Right of
Way of a High Tension Line. It was informed that a case under the Public
Premises Act is sub-judice in the court of the Sub Divisional Magistrate.

. Constructions at Anjani chauki: The DFO has reported that the liquor shop
along the highway, running on Forest land transferred to Irrigation
department in the past, has been recently demolished and evicted.

Presently, one tea shop is running on the said land, regarding which
details are being sought from the Irrigation department.

5. The photographs of the visit and the evidences of action t

aken are annexed
herewith.

6. The following decisions are taken:

i. The Divisional Forest Officer, Haridwar shall make an endeavour to
expedite the cases of summary eviction under the Indian Forest Act in

accordance with law and inform fortnightly progress and outcome of the
proceedings to the committee.

j. The District Magistrate shall make an endeavour to expedite pending
proceedings under the Public Premises Act in accordance with law and

apprise the committee with fortnightly progress and outcome of the
proceedings.

k. The Divisional Forest Officer shall submit copies of the notifications of the

Reserved Forests and updated detailed list of leases and forest land
transfers along with their updated status of occupation

U
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l. The Distri istr i
ram[g;istnctl Magistrate shall submit updated list of the permissions
g on lease or otherwise for construction and other land use on
revenue land.

m. The Chairman along with District Magistrate, Haridwar and. Deputy
Conservator of Forests, Haridwar shall visit Sidh Sot Ashram, which is
.around 6km inside the forest before committee’s next meeting. The DFO
informed that eviction orders have been issued on 24-8-2018, however
an appeal against the eviction order is pending before the Conservator of
Forests, Shiwalik Circle. The DFO, Haridwar may apprise the committee
on the progress and outcome of the appeal.

The Committee shall next meet at Dehradun or Haridwar very shortly for

n.
reviewing the progress of implementation of directions of Hon’ble NGT.

Let a copy of these minutes be sent to Hon’ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:

a. Hon.Justice U.C.Dhyani Ly o
Mobile: 9456591995 d §. 03,2018

b. Shri.Manoj Chandran IFS, CCF, Land Survey Directorate W 8
Mobile: 9837851572 9 A

¢. Shri. Deepak Rawat IAS, District Magistrate, Haridwzr//\<>

Mobile: 9458977777

d. Shri. Akash Kumar Verma IFS, Deputy servator of Forests,

Haridwar {Special Invitee} '
@,tqr ‘ g

Mobile: 9458171109
\

Shri. Lalit Narayan Mishra, Additional District Magistrate, Haridwar

e.
{Special Invitee}
Mobile: 7251868653

f. Shri. Krishna Kumar Mishra PCS, Secretary, Haridwar Roorkee
Development Authority (Special Invitee)
Mobile: 7055022345 5781ty

g. Shri. Manish Kumar PGS, Sub Divisional Magistrate, Haridwar {Special

Invitee}
Mobile: 9759156799
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Minutes
of the
Fourth Meeting of the Oversight Committee appointed by the Hon. National
Green Tribunal in 0.A. N0.514 /2015 in its order dated 18-09-2018

The meeting was held on 04-10-2018 at Forest Transit Hostel,
Chandrabani, Dehradun and was attended by the following:

a. Hon.Justice U.C.Dhyani

b. Shri.Manoj Chandran IFS, CCF, Land Survey Directorate

c¢. Shri. Akash Kumar Verma IFS, Deputy Conservator of Forests,
Haridwar {Special Invitee}

d. Shri. Dharam Singh Meena IFS, Deputy Conservator of Forests,
Dehradun {Special Invitee}

2. The decisions of the previous meetings were read over and the compliance
reports were sought for.

3. The Committee reviewed the progress of the eviction cases/forest offences
regarding the following properties and the findings are as follows:

a. Dakshin Kali temple - On the last visit, the DFO had submitted that the
1927 notification of Chandi Reserve Forest mentioned the concession
granted as perpetual lease for the Dakshin Kali temple along with 3 pucca
and 4 kutcha residences for the priests covering an area of 0.44ha.
However, the present area under occupation is around 0.58ha consisting
of several extended pucca as well as kutcha constructions without any
permission from any competent authority. A Forest Offence has been
lodged before the court of Divisional Forest Officer and proceedings
under section 61A of Indian Forest Act 1927 were initiated against the
encroachers. Such proceedings relate only to a small garage. DFO
Haridwar enquired about the existing structures, to which the priest
replied that currently he was in Gujarat and he will apprise with
everything to DFO along with all the documents once he returns from
Gujarat. Such conversation took place on 29-9-18. Considering the facts,
the priest in-charge was instructed to produce all the documents to
Competent Authority on 22.10.18.

b. Maa Chandi Devi Purohit Residential Area: On the last visit it was seen
that the land allotted for residential area for purohits of the temple in
around 0.394 ha of Reserved Forests has been converted into a two-
storey guest house named ‘Chandi Bhawan'. The DFO had explained that
the area has been calculated after conversion for the earlier units of Rods
and Poles and the area needs to be surveyed in detail. A Forest Offence
has been lodged before the court of Divisional Forest Officer and is
presently under proceedings under section 61A of Indian Forest Act 1927.
DFO apprised that there is no progress in the matter since then. DFO is
requested to expedite the proceedings ip accordance with law.




c. Chandikeshwar Mahadev and Ved Karmkand: On the last visit it was seen
that the area is presently being used for various purposes other that the
original purpose meant for. There is no valid document of lease available
1 for the same. A Forest Offence has been lodged before the court of

Divisional Forest Officer and is presently under proceedings under
section 61A of Indian Forest Act 1927. DFO apprised that the next date of
hearing is 6-10-2018. DFO is requested to expedite the proceedings in
accordance with law.

d. Sidhbali Ashram: On the last meeting, the DFO informed that the original
lease of 0.2 ha has been expanded and a Forest Offence has been lodged
before the court of Divisional Forest Officer and is presently under
proceedings under section 61A of Indian Forest Act 1927. DFO apprised

| that he has personally visited the site. The lease has not been renewed

after its expiry in 1995. The next date fixed before the Competent

Authority is 6-10-2018. Two litigations are pending. One is in Civil Court

' and another is pending with Competent Authority/DFO. It has been

1 apprised that some interim order has been passed by the Civil Court in

Civil Suit filed by one of the parties against another. DFO is requested to

send his Range Officer to the DGC Civil Haridwar and seek his legal

opinion. This should be done within a fortnight.

| e. Slums on the irrigation canal: It was seen on the last visit, that the left
‘ bank of the irrigation Canal is occupied by several Slum Dwellers,
whereas the right bank of the irrigation Canal consists of Kusht Ashram
; and several other permanent and temporary constructions. It was
? informed that the irrigation land belonged to the Uttar Pradesh Irrigation
Department and the ownership issue between Uttar Pradesh and
Uttarakhand is presently sub-judice. The actual status of the occupation
needs to be verified from Uttar Pradesh Irrigation Department to assess
whether they are authorized or unauthorized. The legal status of the
irrigation land transferred by the forest department needs to be verified
from the original records. DFO apprised on seeking information from City
Magistrate that some unauthorized constructions have been ear-marked
in Sapera basti, notices have been given to them and necessary action in
accordance with law will soon be taken against such constructions.

f. Upper Chandi Devi Temple: On the last visit, the DFO had submitted that
the 1927 notification of Chandi Reserve Forest mentioned the concession
granted as perpetual lease for the Upper Chandi Devi temple along with
pucca and kutch residences for the priests covering an area of 0.568 ha.
However presently the area has been extended to a great extent by means
of pucca and kutcha construction for guest house, residences, shops,
roads and paths, etc. A Forest Offence has been lodged before the court of

| Divisional Forest Officer and is presently under proceedings under

section 61A of Indian Forest Act 1927. On the last meeting, we found that,
prima facie, there are several unauthorized constructions on the pathway
leading to the temple. DFO/Competent Authority is requested to proceed
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with the identification of such unauthorized constructions. He is also
requested to give appropriate notices in connection with such squatters
and let the committee be apprised with the developments on the next
date of meeting.

g. Anjani Mata temple: On the last visit, it was seen that Anjani Mata temple
and several shops adjacent to it have been constructed in the past. The
DFO informed that there is no valid lease document or any other
document supporting the existence of the construction. A Forest Offence
| has been lodged before the court of Divisional Forest Officer and is
| presently under proceedings under section 61A of Indian Forest Act 1927.
| DFO apprised that adjournment was sought by the party on the last date,
which was allowed in the interest of justice. DFO is requested to expedite

the proceedings in accordance with law.

h. Police wireless building: It was informed on the last visit that necessary
in-principle approval under the Forest Conservation Act 1980 has been
obtained and the conditions have been complied with. It may be clarified
whether the final approval has been obtained in this regard or not.

i, Gaurishankar Mandir: A 0.6ha lease had been approved by Government of
India under the Forest Conservation Act 1980 for the purpose of a car
parking area in Chandighat. However, they have constructed an illegal
temple and car parking area near the Chandi devi rope way entrance
away from the original area allotted for lease. A Forest Offence has been
lodged before the court of Divisional Forest Officer and is presently under
proceedings under section 61A of Indian Forest Act 1927. Presently, car
parking in the area has been stopped and trees have been planted in its
place. When DFO revisited the place he found that there is no parking in
the area.

j. Gaurishankar Parking: Another parking space was seen developed on
Forest land which was transferred to the Irrigation department of Uttar
Pradesh in the past. The parking has presently been stopped by the DFO
which continues as such even today.

k. Nileshwar Mahadev Mandir: It was seen that there was an old temple
which was later expanded without any valid lease document. Presently, it
consists of temple construction, shelter, residences, goshala and
landscaped gardens. A part of the area is dangerously under the Right of
Way of a High Tension Line. It was informed that a case under the Public
Premises Act is sub-judice in the court of the Sub Divisional Magistrate,
who is requested to expedite the proceedings and if the land falls in
Reserved Forest, then proceedings may be transferred to DFO/Competent
Authority in accordance with law.

l. Constructions at Anjani chauki: The DFO has reported that the liquor shop
along the highway, running on Forest land transferred to Irrigation
department in the past, has been recently demolished and evicted.
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Presently, one tea shop is running on the said land, regarding which
details are being sought from the Irrigation department. Such details from
Irrigation Department of UP are still awaited. Irrigation Department of
Uttarakhand is requested to elicit necessary information from their
counterparts in UP in this regard.

o. DFO, Haridwar, on seeking information from Secretary, Haridwar-
Roorkee Development Authority (HRDA), apprised that some buildings
under construction have been identified as unauthorized constructions
and notices have been sent under the Urban Planning and Development

| Act 1973. Some understanding with Irrigation Department is on the anvil

| so as to identify unauthorized constructions within 200m of the course of

| River Ganges. Representatives of Irrigation Department and HRDA are
requested to apprise the Committee with the latest developments within
a fortnight.

p. Inrespect of Sidh Sot Ashram, the DFO informed that eviction orders have
been issued on 24-8-2018, however an appeal against the eviction order
is pending before the Conservator of Forests, Shiwalik Circle. The DFO,
Haridwar has apprised the committee that the next date fixed in the case
is 12-10-2018.

4, The photographs of the last visit and the evidences of action taken are annexed
herewith.

; 5. The following decisions are reiterated:

a. The Divisional Forest Officer, Haridwar shall make an endeavour to
‘r expedite the cases of summary eviction under the Indian Forest Act in

accordance with law and inform fortnightly progress and outcome of the
! proceedings to the committee.

b. The District Magistrate shall make an endeavour to expedite pending
proceedings under the Public Premises Act in accordance with law and
apprise the committee with fortnightly progress and outcome of the
proceedings.

¢. The Divisional Forest Officer shall submit copies of the notifications of the
Reserved Forests and updated detailed list of leases and forest land
transfers along with their updated status of occupation

d. The District Magistrate shall submit updated list of the permissions
granted on lease or otherwise for construction and other land use on
revenue land.

| e. The Committee shall next meet at Dehradun very shortly for reviewing
the progress of implementation of directions of Hon’ble NGT. The
Chairman may, however, visit Haridwar, as and when convenient. He may
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hold meeting with District Magistrate, Haridwar and DFO Haridwar, as
per their convenience.

Let a copy of these minutes be sent to Hon’ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:
a. Hon. Justice U.C.Dhyani Lan—'

Mobile: 9456591995 oy x

b. Shri.Manoj Chandran IFS, CCF, Land Survey Directorate

Mobile: 9837851572 :
3

c. Shri. Akash Kumar Verma IFS, Deputy Conservator of Forests,
Haridwar {Special Invitee}

Mobile: 9458171109 M e

d. Shri. Dharam Singh Meena IFS, Deputy Conservator of Forests,
Dehradun {Special Invitee}

Mobile: 9456709081 @(
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Minutes of the Fifth Meeting of the Oversight Committee appointed by the Hon. National Green

Tribunal in O.A. No. 514/2015 in its order dated 24.08.2018.

The meeting was held on 13the October at Forest Rest House, Jhajra, and was attended by the

following:

a. Hon. Justice U.C.Dhyani, Chairman of the Oversight Committee
b. Sh. Akash Kumar Verma, DFO Haridwar Forest Division
Other members could not attend the meeting due to their preoccupations/emergency situations
on the field.
Fresh developments after the last meeting held on 04.10.2018, are as follows:

1.

Gauri-Shankar Temple: DFO Haridwar apprised that during the course of Court hearing on
12.10.2018, the Noticee appeared and submitted that he had received the Notice u/s 61 A
of IFA much late, and therefore couldn’t appear on earlier date. The Noticee also mentioned
that the land in question had been provided via lease, and that the lease has been
requested to be extended for another 30 years. It was brought to the notice of the Court
that the lease has not been extended in the light of certain policy decisions, and produced
document issued from the Working Plan of the Haridwar Forest Division. The Noticee was
asked to produce the aforesaid lease, for which the Noticee sought time stating that they
have to be collated. He also requested some time exemption considering the ongoing
Dussehra pooja. The Court has provided a month'’s time for the same.

Sidh Bali Ashram: DFO Haridwar informed that after considering the entire gamut of things,
Eviction Orders have been passed against the encroachers on 12.10.2018. After the eviction
orders were passed, the noticee sought some time to vacate the premises on his own
keeping in view impending Dussehra and Diwali festivals. The Court was non-commital on
the same.

Chandikeshwar Mahadev and Ved Karmkand: DFO Haridwar informed that final arguments
in the matter have taken place on 12.10.2018, and the judgment shall be pronounced on
25.10.2018.

Anjani Devi Temple: The DFO informed that after being advised by the Court to remove the
encroachments on their own within a fortnight, failing which necessary legal consequences
shall follow- squatters on the way to the temple have been removing their illegal shops and

structures.
Sh. Jai Raj, PCCF (HoFF) informed the Chairman on telephone that he will be visiting

Haridwar on 15.10.2018. He is requested to hold a meeting and visit the places, subject to
availability of time, with other members of the Committee, subject to their availability.
The next meeting shall tentatively be held on 22.10.2018 in the afternoon at Jhajra Forest

Rest House, Dehradun.




Minutes of the Sixth Meeting of the Oversight Committee appointed by the Hon.
National Green Tribunal in O.A. No. 514/2015 in its order dated 24.08.2018.

In pursuance to the Fifth meeting of the Oversight Committee, a review meeting of the

following was held on 15.10.2018 at CCR, Haridwar, and was attended by the following:

a. Shri Jai Raj, PCCF (HoFF) Uttarakhand, Member & Coordinator of the Oversight
Committee

b. Shri Deepak Rawat, DM, Haridwar Member of the Oversight Committee

c. Shri Akash Kumar Verma, DFO Haridwar Forest Division (Special Invitee)

d. Shri Manish Singh, SDM & City Magistrate, Haridwar (Special Invitee)

e. Shri Krishna Kumar, Secretary, HRDA, Haridwar (Special Invitee)

f. Shri Sunder Kuriyal, Executive Engineer, Irrigation Department (Special Invitee)

Shri Jai Raj, PCCF (HoFF) initiated the meeting seeking a briefing of the previous meetings. Shri
Akash Verma, DFO Haridwar briefed the Members about the developments in the case, points of
deliberation in the previous meetings, and the actions taken in accordance to the directions

issued by far.

Enquiring about the progress in identification of the constructions within 200 meters of Gangaji,
Shri Jai Raj also sought about the reference point for measuring this distance. Shri Sunder
Kuriyal, Executive Engineer (lrrigation) explained that as per the directions issued by a
Government Order of the State Government, the bank of Gangaji has been the reference
point/baseline for measuring 200 meters. Shri Jai Raj, PCCF (HoFF) requested the Executive
Engineer, Irrigation Department to furnish a report- preferably within 10 days, regarding the

places where the bank of Gangaji has changed in the recent times. (Irrigation Department)

He also affirmed that no shifting of the river-bank has been recorded on the side where

construction activities have been found. Shri Krishna Kumar, Secretary, HRDA informed that 17




constructions have been identified and notices served to the owners, and that replies of 5 cases
have been heard. Shri Jai Raj, PCCF (HoFF), insisted that the hearings in the remaining cases
should be expedited. Shri Krishna Kumar, Secretary HRDA, assured that the hearings in the

remaining 12 cases will be done within this month. (HRDA)

Raising an apprehension that the number of notices served seems too less, Shri Jai Raj requested
a revisiting of sites to ensure all constructions have been covered. He also requested in following
objectivity in identifying and serving of notices for the structures- whether completed before
issuance of the GO, or under construction. Shri Deepak Rawat, DM Haridwar, assured for the

necessary actions at the earliest. (DM Haridwar)

Shri Akash Verma, DFO Haridwar, updated the Members that in cases related to encroachments
in Reserved Forest Land, eviction orders have been issued under relevant Sections of the Indian
Forest Act in three cases, and that a final opportunity has been provided in other cases under
hearing to furnish documents ascertaining the ownership/legal authority, if any. Shri Jai Raj
reiterated that the proceedings should be expedited, and all illegal encroachments should be

removed at the earliest. (DFO Haridwar)

Mentioning that since the DFO is empowered to evict illegal occupants under the Indian Forest
Act, Shri Jai Raj suggested the cases related to Forest Land being tried under Public Premises Act
in SDM’s Court should be transferred to the Court of DFO. Shri Manish Singh, SDM & City
Magistrate, Haridwar, agreed to the suggestion, and sought a list of the cases from the DFO. Shri

Jai Raj requested that the necessary correspondences be done at the earliest in the interest of

justice. (DFO Haridwar, SDM Haridwar)

During the course of deliberations, it came to the fore that although the way to Mansa Devi
Temple area is outside the preview of the 200 meters clause, it has substantial encroachments.
Shri Akash Verma, DFO Haridwar clarified that the way to Mansa Devi Temple is a part the Rajaji

Tiger Reserve. It is established that this area is very prone to landslides, and illegal constructions

tend to increase this event manifolds, causing imminent threat to life and property. Shri Jai Raj




directed that these encroachments should be identified and removed at the earliest.

(DM Haridwar, Director Rajaji Tiger Reserve)

Shri Jai Raj reiterated that the necessary proceedings have to be ensured in a time bound
manner to accomplish the directions of the Hon. National Green Tribunal, and this can only be
ensured by swift and meaningful actions on the field. He expressed his pleasure in the
coordinated and purposeful functioning of the District Officers, and concluded the meeting by

thanking the Members.

Let a copy of these minutes be sent to Hon’ble NGT by e-mail at filing.ngt@gmail.com

Signatures:

a. ShriJai Raj,
PCCF (HoFF) Uttarakhand,

Member & Coordinator of the Oversight Committee

b. Shri Deepak Rawat,
DM, Haridwar Member of the Oversight Committee

c. Shri Akash Kumar Verma,

DFO Haridwar Forest Division (Special Invitee)

d. Shri Manish Singh,
SDM & City Magistrate, Haridwar (Special Invitee)

e. Shri Krishna Kumar,

Secretary, HRDA, Haridwar (Special Invitee)

f. Shri Sunder Kuriyal,

Executive Engineer, Irrigation Department (Special Invitee)




Minutes of the Seventh Meeting of the Oversight Committee appointed by
the Hon. National Green Tribunal in O.A. No. 514/2015 in its order dated
24.08.2018.

In pursuance to the Fifth meeting of the Oversight Committee, a review meeting was held

on 29.10.2018 at PCCF (Uttarakhand) Office, Dehradun, and was attended by the following:
a. Justice U. C. Dhyani, |
Chairman of the Oversight Committee.
b. Shri Jai Raj, PCCF (HoFF) Uttarakhand, Member & Coordinator of the Oversight
Committee.
c. Shri Rahul, CF (Shivalik), Dehradun (Special Invitee).

d. Shri Akash Kumar Verma, DFO Haridwar Forest Division (Special Invitee).

Shri Jai Raj, PCCF (HoFF) welcomed the members of the Committee, and initiated the
meeting by briefing the minutes of the Sixth meetings. The members enquired about the
developments in the case and points of deliberation in the previous meetings, and the

actions taken in accordance to the directions issued by far.

Apropos the progress in identification of the constructions within 200 meters of Gangaji, no
report has been furnished to the committee by the Irrigation Department. DM Haridwar is
requested to ensure that Irrigation department furnishes the desired report in the next

meeting. (DM Haridwar, Ex En. Irrigation, Haridwar)

Ex. En. of Irrigation Department had afﬁrmed that no shifting of the river-bank has been
recorded on the side where construction activities had been found. Shri Krishna Kumar,
Secretary, HRDA had informed that 17 constructions had been identified and notices served
to the owners, and that replies of 5 cases had been heard. Shri Jai Raj, PCCF (HoFF), had
insisted that the hearings in the remaining cases should be expedited to which Shri Krishna
Kumar, Secretary HRDA, had assured that the hearings in the remaining 12 cases will be
done within this month. Any information is yet to be received in this respect. DM Haridwar is

requested to apprise the Committee with the developments, in this regard, in the next
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meeting and issue necessary instructions to the concerned authorities to expedite the

hearing of such cases in accordance with law. (DM Haridwar)

Raising an apprehension that the number of notices served seems too less, Shri Jai Raj had
requested a revisiting of sites to ensure all constructions have been covered. He had also
requested in following objectivity in identifying and serving of notices for the structures-
whether completed before issuance of the GO, or under construction. Shri Deepak Rawat,
DM Haridwar, had assured for the necessary actions at the earliest. Any information is yet to
be received in this respect. DM Haridwar is requested to apprise the Committee with the
developments, in this regard, in the next meeting and issue necessary instructions to the
concerned authorities to expedite the hearing of such cases in accordance with law.

(DM Haridwar)

Shri Akash Verma, DFO Haridwar, had updated the Members that in cases related to
encroachments in Reserved Forest Land, eviction orders had been issued under relevant
Sections of the Indian Forest Act in three cases, and that a final opportunity had been
provided in other cases under hearing to furnish documents ascertaining the
ownership/legal authority, if any. The Committee reiterated that the proceedings should be
expedited, and all illegal encroachments should be removed at the earliest in accordance

with law.

Shri Akash Verma, DFO Haridwar, updated the Members that in cases related to
encroachments in Reserved Forest Land, eviction orders have been issued under Section 61
(A) of the Indian Forest Act, 1927 (amended 2001) in three cases, and that final proceedings
was ongoing in other cases in the Court of Competent Authority. The Committee reiterated
that the proceedings should be expedited in accordance with law, and all illegal

encroachments should be removed at the earliest. (DFO Haridwar)

Mentioning that since the DFO is empowered to evict illegal occupants under the Indian
Forest Act, Shri Jai Raj had suggested the cases related to Forest Land being tried under

Public Premises Act in SDM’s Court should be transferred to the Court of DFO. Shri Manish
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Singh, SDM & City Magistrate, Haridwar, had sought a list of the cases from the DFO. Shri Jai
Raj requested that the necessary correspondences be done at the earliest in the interest of
justice. Sh. Akash Verma, DFO Haridwar mentioned that necessary official correspondence
has been ensured, and the cases will be tried in DFQ’s Court as soon as the Cases are
transferred. The Committee directed that the Cases be heard in an expeditious manner in

accordance with law.

(DFO Haridwar, SDM Haridwar)

During the course of deliberations in the last meeting, it had come to the fore that although
the way to Mansa Devi Temple area is outside the preview of the 200 meters clause, it has
substantial encroachments. Shri Akash Verma, DFO Haridwar had clarified that the way to
Mansa Devi Temple is a part the Rajaji Tiger Reserve. DM Haridwar had mentioned that this
area also is heavily encroached and causes inconvenience to the visiting pilgrims, and needs
to be cleared off. It had been established that this area is very prone to landslides, and illegal
constructions tend to increase this event manifolds, causing imminent threat to life and
property. The Committee reiterated that these encroachments should be removed at the
earliest. DM Haridwar is requested to apprise the Committee with the developments, in this
regard, in the next meeting and issue necessary instructions to the concerned authorities to

remove the encroachments in accordance with law.
(DM Haridwar, Director Rajaji Tiger Reserve)

Sh. Akash Verma, DFO Haridwar informed the Committee that various illegal shops and
squatters on Reserved Forest land have been removed since the Sixth meeting of the
Oversight Committee. These shops included a commercial outlet measuring 9m x 8m the
beginning point of Chandi Devi Temple path, three shops being operated adjacent to
Mahant Niwas, three shops operating on the Anjani Mandir path, and all shops of
temporary nature along the Chandi Devi Temple have been removed. He further
mentioned that only a few shops remain near the Chandi Devi Temple premise, and notices

have been served upon the shopkeepers.
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The Committee further reiterated that the necessary proceedings have to be ensured
in a time bound manner to accomplish the directions of the Hon. National Green Tribunal,
and this can only be ensured by swift and meaningful actions on the field. The Committee

shall next meet at Dam Kothi, Haridwar on 5th November, 2018 at 12:00 noon.

let a copy of these minutes be sent to Hon’ble NGT by e-mail at

filing.ngt@gmail.com

Signatures:
a. Justice U. C. Dhyani, L -:;’
Chairman of the Oversight Committee.

b. Shri Jai Raj,
PCCF (HoFF) Uttarakhand, 99 *\\‘3

Member & Coordinator of the Oversight Committee

c. Shri Rahul, ) Q“/
Conservator of Forests, Shivalik Circle (Special Invitee)

d. Akash Kumar Verma,
DFO Haridwar Forest Division (Special Invitee) / .
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Minutes of the Eighth Meeting of the Oversight Committee appointed by
the Hon. National Green Tribunal in 0.A. No. 514/2015 in its order dated
24.08.2018.

In pursuance to the Seventh meeting of the Oversight Committee held in Dehradun
on 29.10.2018, a review meeting of the following was held on 05.11.2018 at Haridwar,

and was attended by the following:

a. Justice U.C.Dhyani, Chairman of the Oversight Committee.

b. Shri Jai Raj, PCCF (HoFF) Uttarakhand, Member & Coordinator of the Oversight
Committee

c. Shri Bl\'luwan Chandra, CCF (Garhwal) (Special Invitee) V

d. Shri Vineet Tomar, CDO Haridwar (Representative of DM Haridwar)

e. Shri Akash Kumar Verma, DFO Haridwar Forest Division (Special Invitee)

f. Shri Krishna Kumarzsﬁxtaw, HRDA, Haridwar (Special Invitee)

g. Shri Manish Singh, SDM Haridwar (Special Invitee)

Shri Jai Raj, PCCF (HOFF) initiated the meeting seeking a briefing of the previous

meetings. Shri Akash Verma, DFO Haridwar informed that hearings are in process and

the respondents have been producing certain documents in regard to their cases, and

their cases are being taken on a faster track. He also informed that in the case of Siddh

o ae h
Sot Ashram, the occupants who had been issued eviction orders on 24" August, have

approached the Appellate Authority (Conservator of Forests, Shiwalik Circle). In other

cases where hearings are in process, the respondents have been removing their illegal
constructions by themselves.
sfaction over the point that some encroachers are

The Committee expressed sati
Efforts should be made to expedite the
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themselves removing their encroachments.
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hearing of pending cases. DFQ s also requested to appraise the developments by
20.11.2018

M'%‘nn.
Shri Krishna Kuma.r\, Secretary HRDA apprised the Committee that 12 cases had been

identified, which apparently are encroachment on the bank of the Ganges. He also

informed that out of these 12, six are lined up for hearing on 06.11.2018, and efforts will
be made to decide the above noted cases at an earliest. The Committee requested the
Prescribed Authority to expedite the hearing of those cases in accordance with law, and

apprise the Committee with the latest developments on the next da
20.11.2018.

te, which will be

Shri Manish Singh, SDM (Haridwar) informed that all unauthorized constructions
from Singh Dwar to Buddhi Maata Mandir and Lakshgwan Road and all such constructions
from Pul Jatwara to Mansa Devi Temple have been demolished, in compliance of the
orders of the Hon. High Court Uttarakhand. He also apprised the Committee that one
case, namely Nileshawar Mahadey Temple, was under hearing in SDM’s Court in Public
Premises Act, and in accordance to the previous directions of the Committee, it has been

transferred to the Court of DFO (Haridwar) for proceedings in accordance to Law. The

Committee €xpressed satisfaction over the manner in w

hich the Authorities are
functioning,

and reiterated that the Cases should be expedited in a fast track manner.

Since Chairman of the Oversight Committee shall be away at New Delhi in

connection with a Conference, and thereafter, at National Judicial Academy, Bhopal as a
Resource Person, therefore PCCF Uttarakhand is requested to convene 3 meeting of the
Oversight Committee as Per mutual convenience. PCCF Uttarakhand has
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The meeting ended with thanks from the Chair.

let a copy of these minutes

be sent to Hon'ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:

a. Justice U.C.Dhyani, Chairman of the Oversight Committee. L

[3 l""’
03 l|.|9'
b. Shri Jai Raj, PCCF (HoFF) Uttarakhand, Member & Coordinator of the Oversight 0’
Committee

c. Shri Bhuwan Chandra, CCF (Garhwal) (Special Invitee) V

d. Shri Vineet Tomar, CDO Haridwar (Special invitee, representative of DM\/\J\'/\D
Haridwar)

e. Shri Akash Kumar Verma, DFO Haridwar Forest Division (Special Invitee /
Mithaa

f. Shri Krishna Kumar, Secretary, HRDA, Haridwar (Special Invitee)
N
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g. Shri Manish Singh, SDM, Haridwar (Special Invitee) 4@
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' . Minutes of the
Ninth Meetm_g of the Oversight Committee appointed by the Hon. National
Green Tribunal in 0.A.No.514/2015 in its order dated 24-08-2018

. ‘The meeting was held orr 27-11-2018 at Public Services Tribunal,
Niranjanpur, Dehradun and was attended by the following:

a. Hon. Justice U.C.Dhyani

b. Shri. Monish Mullick IFS, Principal Chief Conservator of Forests
(Wildlife)

¢. ShriManoj Chandran IFS, CCF, Land Survey Directorate

d. Shri. Krishna Kumar Mishra, Secretary, Haridwar Roorkee
Development Authority {Special Invitee}

2. The decisions of the previous meetings were read over and the compliance
reports were sought for.

3. The Committee reviewed the progress of the eviction cases/forest offences
and the findings are as follows:

a. The Divisional Forest Officer, Haridwar was contacted on telephone, who
informed that due to manafement of elephant entering the town, local
body elections in Haridwar, enforcement of Model Code of Conduct and
duties of various officials in the elections, not much progress could be
made since the last meeting. However, the various cases have been
expedited at various levels and appeals pending with Conservator of
Forests are also being expedited.

b. Secretary, Haridwar Roorkee Development Authority apprised the
committee that out of the 12 cases identified, all cases were lined up for
hearing, out of which demolition order has been passed in one case.
Due to Model Code of Conduct and election duty of various officials in the
Local body elections, the remaining cases could not be expedited.

c. PCCF (Wwildlife) informed that due to enforcement of Model Code of
Conduct, not much progress has been made in identification of
encroachments and issuance of notices in the way to Mansa Devi temple.
However, necessary instructions have been given to the Director, Rajaji
Tiger Reserve to expedite the same.

5. The following decisions were taken:

a. The Divisional Forest Officer, Haridwar shall make an endeavour to expedite
the cases of summary eviction under the Indian Forest Act in accordance with
law and inform fortnightly progress and outcome of the proceedings to the
committee.

b. The District Magistrate shall make an endeavour to expedite pending
proceedings under the Public Premises Act in accordance with law and
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3Pprlse.the committee with fortnightly progress and outcome of the
proceedings.

¢. The Divisional Forest Officer shall submit copies of the notifications of the
Reservgd Forests and updated detailed list of leases and forest land transfers
along with their updated status of occupation

d. The District Magistrate shall submit updated list of the permissions granted
on lease or otherwise for construction and other land use on revenue land.

e. The Divisional Forest Officer and District Magistrate shall submit a summary
of the action taken by email to Shri. Manoj Chandran, member at manoj072-
ifs@gov.in in the following format on or before 04.12.2018 positively:

No. of | No. of | No. of | No. of | No. of | No. of cases | No. of | No. of forceful
cases notices | voluntary | cases cases pending in | eviction evictions
identified | sent vacation pending pending | Hon.High orders/ implemented

under under Court/ Hon. | demolition

IFA/PPA IFA/PPA | Supreme orders

with with Court passed

DFO/SDM | CF/D]

/City

Magistrate

f. The Committee shall next meet at Dehradun or Haridwar very shortly for
reviewing the progress of implementation of directions of Hon'ble NGT.

g. A consolidated report of the proceedings and action taken by the committee
shall be prepared and sent to Hon’ble NGT within a fortnight.

The meeting was concluded with a Vote of Thanks.

Let a copy of these minutes be sent to Hon'ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:
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a. Hon. Justice U.C.Dhyani d ar.m. 18
Mobile: 9456591995

b. Shri. Monish Mullick IFS,CCF (Wildlife) %
Mobile: 9837077517 -

c. Shri.Manoj Chandran IFS, CCF, Land Survey Directorate
Mobile: 9837851572

d. Shri. Krishna Kumar Mishra, Secretary, Haridwar Roorkee
Development Authority {Special Invitee} g
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Mobile: 7055022345




Minutes of the
Tenth Meeting of the Oversight Committee appointed by the Hon. National
Green Tribunal in 0.A. N0.514/2015 in its order dated 24-08-2018

The meeting was held on 13-12-2018 at Forest Headquarters, 87 Rajpur
Road, Dehradun and was attended by the following:

a. Hon. Justice U.C.Dhyani
b. Shri. Monish Mullick IFS, Principal Chief Conservator of Forests (Wildlife)

¢. Shri.Manoj Chandran IFS, CCF, Human Resource Development and Personnel

2. The decisions of the previous meetings were read over and the compliance
reports were sought for.

3. The Committee reviewed the progress of the eviction cases/forest offences
and compiled the action taken reports in order to prepare the draft report to be
submitted before the Hon'ble NGT at the earliest.

4. The committee was informed that Shri Jai Raj IFS, PCCF (HoFF) is out of
station and would be returning to office only on 17.12.2018.

5. The following decisions were taken:

The draft report may be circulated among all the members and also to DFO,
Haridwar to verify the contents and also to update the information contained

therein.

The Committee would sit again on 14.12.2018 at Uttarakhand Public Service
Tribunal to update and revise the draft report accordingly.

The meeting was concluded with a Vote of Thanks.

Let a copy of these minutes be sent to Hon’'ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:
a. Hon. Justice U.C.Dhyani L -'-"'
Mobile: 9456591995 70—

b. Shri. Monish Mullick IFS, PCCF (Wildlife) < €

Mobile: 9837077517

¢. Shri.Manoj Chandran IFS, CCF, Human Resource Development and Personnel

Mobile: 9837851572
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- : Minutes of the
< evlenth Meet!ng of t!le Oversight Committee appointed by the Hon.
onal Green Tribunal in 0.A. No.5 14/2015 in its order dated 24-08-2018

. .The meeting was held on 14-12-2018 at Public Services Tribunal,
ranjanpur, Dehradun and was attended by the following:

a. Hon. Justice U.C.Dhyani
b. Shrf. Monifsh Mullick IFS, Principal Chief Conservator of Forests (Wildlife)
¢. Shri.Manoj Chandran IFS, CCF, Human Resource Development and Personnel

2. The decisions of the previous meetings were read over and the compliance
reports were sought for.

3. The Committee updated the draft report with the latest information sent by
DFO and incorporated the progress of eviction of encroachments and various
court cases under section 61A of the Indian Forest Act, 1927 (State Amendment).

4. The following decisions were taken:

a. The final draft would be again circulated among the members and to DFO,
Haridwar to once again check the contents and furnish missing
documentation regarding the achievements so far.

b. The District Magistrate and DFO will also apprise the committee of
further progress in the matter, if any, so that the latest status can be
incorporated before the report is finalized for sending to Hon'ble NGT.

c. Itis proposed that next meeting of the committee shall be held sometime
in the next week as per the convenience of the Chairman and members to
incorporate further progress if any and finalize the draft.

d. A consolidated report of the proceedings and action taken by the
committee shall be finalized and sent to Hon'ble NGT by 21.12.2018.

The meeting was concluded with a Vote of Thanks.

Let a copy of these minutes be sent to Hon'ble NGT by e-mail at
filing.ngt@gmail.com

Signatures:

a. Hon. Justice U.C.Dhyani L‘T':l/"’
Mobile: 9456591995

b. Shri. Monish Mullick IFS, PCCF (Wildlife)
Mobile: 9837077517 \(_t,\""
¢. Shri.Manoj Chandran IFS, CCF, Human Resource Development and
Personnel
Mobile: 9837851572
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Minutes of the
Twelfth Meeting of the Oversight Committee appointed by the Hon.
National Green Tribunal in 0.A. N0.514/2015 in its order dated 24-08-2018

The meeting was held on 6-07-2019 at Forest Rest House, Muni-ki-Reti,
Rishikesh and was attended by the following:

a. Hon. Justice U.C.Dhyani

b. Shri. Sukhdeo Singh, Additional Principal Chief Conservator of Forests
{Special Invitee}

c. Shri. Bhuvan Chandra, Chief Conservator of Forests (Namami Gange)
{Special Invitee}

d. Shrf.Manoj (;handran IFS, CCF, Human Resource Development and Personnel

Shr!. JC ]9shl [FS, Conservator of Forests (Bhagirathi) {Special Invitee}

Shri. Rajiv Dhiman IFS, Deputy Conservator of Forests, Dehradun{Special

Invitee}

Shri. Krishna Kumar Mishra PCS, Secretary, Haridwar Roorkee Development

Authority {Special Invitee}

Shri. SS Rana, SDM, Yamkeshwar, Dt. Pauri{Special Invitee}

Shri. RN Pandey PFS, Subdivisional Forest Officer, Haridwar{Special Invitee}

Shri. DP Balooni PFS, Sub-divisional Forest Officer, Deoprayag{Special

Invitee}

k. Shri. Akshay Kumar, Environment Specialist, SPMG

™o

-

2. The Oversight committee had submitted its report dated 21.12.2018 before
the Hon. Tribunal. After perusing the report , Hon. Tribunal vide order dated
14.2.2019 provided further time to the committee to complete the incomplete
tasks and submit a report by 22.5.2019, on which some more time was granted
to the committee to submit further report. Accordingly, the members and special
invitees were apprised of the directions of the Hon. Tribunal and the latest status
report regarding removal of encroachments were sought.

3. The authorities informed that there was some delay in the proceedings
relating to eviction of encroachments due to the Model Code of Conduct imposed
during the election of Local bodies and thereafter Lok Sabha elections, and the
elections thereafter.

4. It was informed by the SDO, Haridwar that no new encroachments have taken
place. Some of the encroachers have removed their encroachments on their own.
In a few cases (04), eviction orders were passed by the competent authority. In
three cases, appeals have been preferred before the Conservator of Forests. In
one case, a month’s time has been granted to remove the encroachment, which
has not elapsed and therefore further action, if any, can be taken only after the
expiry of time granted for removing the encroachment.

5. Secretary, Haridwar Roorkee Development Authority apprised the committee
that out of 14 cases registered, demolition order has been passed in two cases,
two unauthorized constructions have been sealed, five cases were found beyond
200m of river Ganga as per report of the Irrigation department and the
remaining five are pending for decision. No new encroachments have been

W L’i}"@"’

reported.




4. The following decisions were taken:

a. Dist.rict Magistralfe and DFO will continue to monitor the cases, DFO wi
decxde.t.he pending cases, Conservator will adjudicate a eal's d Wl:ll
authorities concerned shall execute final eviction orders :sr,’ er laar:wv \ fi
up@ate the status to the committee. The same holds good forpother c: ;
which are to pe heared and decided by the hearing authority. The Chairnf “
of the committee will visit Haridwar on 13.7.2019. DM, .DFO and Sl;(l;

Haridwar and Secretary HRDA are requ
ested t .
during site inspection. a 0 accompany Hon. Chairman

b. A consolidated report of the proceedin i
: gs and action taken by th i
shall be finalized and sent to Hon’ble NGT at the earliest. v fhe commiiee

c. It is hoped and expected that the remaining eviction proceedings shall be
completed by the authorities concerned, as per law, within three months.

The' decisions were informed over telephone to the District Magistrate
Haridwar, who has concurred with the same. '

The meeting was concluded with a Vote of Thanks.

Lgt a copy of these minutes be sent to Hon’ble NGT by e-mail at
filing.ngt@gmail.com and also to all the members of the committee.

Signatures:
a. Justice U.C.Dhyani Lsye—
Mobile: 9456591995 d“l""

b. Shri. Sukhdeo Singh, Additional Principal Chief @bnservator of
Forests {Special Invitee} Mobile: 9910035158

c. Shri. Bhuvan Chandra, Chief Conservator of Forests (Namami
Gange) {Special Invitee} Mobile: 9458192131

d. Shri.Manoj Chandran IFS, CCF, Human Resource Development and
Personnel, Mobile: 9837851572 M.\O\

e. Shri. Jeevan Chandra Joshi IFS, Conservator o Forests (Bhagirathi)
{Special Invitee} Mobile: 9012184000 % 2,209,

f Shri. Rajiv Dhiman IFS, Deputy Conservator of Forests,
Dehradun{Special Invitee} Mobile: 9458192160

g. Shri. Krishna Kumar Mishra PCS, Secretary, Haridwar Roorkee
Development Authority {Special Invitee} Mobile:7055922345 5ol

h. Shri. Shyam Singh Rana, SDM, Yamkeshwar, Dt. Pauri{Special
Invitee}

i, Shri. Rangnath Pandey PFS, Subdivisional forest Officer,
Haridwar{Special Invitee} Mobile: 9410394879 2R

j. Shri. Deviprasad Balooni PFS, Subdivisional Forest Officer, /@/ \Q
Deoprayag{Special Invitee} Mobile: 9412997776 AL
k. Shri. Akshay Kumar, Environment Specialist, SPMG A
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Minutes of the

Thirteenth Meeting of the Oversight Com

Hon.National Green Tribunal in 0.A. No.514/20
2018

mittee appointed by the
15 in its order dated 24-08-

The meeting was held on 6-09-2019 at Office of PCCF (HoFF), Van
Bhavan, Dehradun and was attended by the following:

Hon. Justice U.C.Dhyani
Shri. Jai Raj IFS, Principal Chief Conservator of Forests (HoFF), Uttarakhand

Shri. Rajiv Bhartari, Principal Chief Conservator of Forests (wildlife),

Uttarakhand

d. g:rf.Manoj Chandran IFS, CCF, Human Resource Development and Personnel

€ Shri. Akash Verma IFS, Deputy Conservator of Forests, Haridwar{Special
Invitee}

£ Shri. B.KMishra PCS, Additional District Magistrate (E),
(representative of DM Haridwar)

8 Shri. Ramji Sharan Sharma PCS, Additional District Magistrate (F&R),

. Deh_radl.m {Special Invitee}
- Shri. Krishna Kumar Mishra PCS, Secretary, HaridwarRoorkee Development

. A}lljt_hority {Special Invitee}
L Shri. Chatar Singh Chauhan, Municipal Commissioner, Rishikesh {Special

Invitee}
J- Shri. Akshay Kumar, Environment Specialist, SPMG

a.
b.
C.

Haridwar

2. The Over_sight committee had submitted its report dated 21.12.2018 before
the Hon. Tribunal. After perusing the report , Hon. Tribunal vide order dated
14.2.2019 provided further time to the committee to complete the incomplete
tasks and submit a report by 22.5.2019, on which some more time was granted
to the committee to submit further report. A supplementary report was
submitted on 6.7.2019. After perusing the report, Hon.Tribunal vide order dated
30.7.2019 directed the committee to submit a final report by 30.11.2019.
Accordingly, the members and special invitees were apprised of the directions of
the Hon. Tribunal and the latest status report regarding removal of

encroachments were sought.

3. It was informed by the Municipal Commissioner, Rishikesh that eviction order
has been passed against 261 encroachers in the case of Bengali basti, Mayakund,
Rishikesh, with respect to OA 311/2019 Markandey Ram vs State of
Uttarakhand. Out of 261 persons, 50 persons have vacated the premises on their

own.

4. It was informed by the DFO, Haridwar that no new encroachments have taken
place. Some of the encroachers have removed their encroachments on their own,
whereas several temporary structures have been demolished. In a few cases
(04), eviction orders were passed by the competent authority. In three cases,
appeals have been preferred before the Conservator of Forests. Additional
structures in Siddhbali ashram has been demolished. In case related to
Nileshwar Mahadev Ashram, final notice have been served to substantiate their

Lu ——
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claim. Witl3 regard to alleged illegal shops near Chandi Devi temple premise, the
DFO submitted that a fresh documentation of the owners/occupants is being
undertaken and notices will be served accordingly.

5. Secretary, Haridwar Roorkee Development Authority apprised the committee
that out of 14 cases registered, demolition order has been passed in two cases
9neunamthrizod construction has been sealed, seven cases were found beyond'
).OOm. gt river Ganga as per report of the Irrigation department and the
:'ggl(;ntmclllg four are pending for decision. No new encroachments have been
‘eported.

4. The following decisions were taken:

a. The I}lstrict Magistrate and DFO will continue to monitor the cases,
expedite the proceedings and execute the eviction orders as per law and
update the status to the committee.

b. A con'soliduted report of the proceedings and action taken by the
committee shall be finalized and sent to Hon’ble NGT at the earliest.

¢. Itis hoped and expected that the remaining eviction proceedings shall be
completed by the authorities concerned, as per law, on a war footing.

d. T'he '?CX‘t meeting for finalizing the report shall be convened on
13.11.2019 at 5:00 pm at office of PCCF (HoFF), Dehradun.

The' decisions were informed over telephone to the District Magistrate,
Haridwar, who has concurred with the same.
The meeting was concluded with a Vote of Thanks.
Let a copy of these minutes be sent to Hon’ble NGT by e-mail at
filing.ngt@gmail.com and also to all the members of the committee.

Signatures:

a. Justice U.C.Dhyani  L.ye—
Mobile: 9456591995 d 0c|sl 2019

Shri. Jai Raj IFS, Principal Chief Conservator of Forests (HoFF)
Uttarakhand

b.

Shri. Rajiv Bhartari, Principal Chief Consgrvator of Forests
(Wildlife), Uttarakhand

d. Shri.Manoj Chandran IFS, CCP'H
Personnel, Mobile: 9837851572

R

IFS, Deputy Conservator -of Forests,

an l:jsource Development and

Shri. Akash Verma
Haridwar{Speciallnvntee} /
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. Shri.

Shri. B.K.Mishra PCS, Ad

| ditional District Magistrate (E), Haridwar
(representative of DM Haridwar) Mobile: 9927007710
Shri. RamjiSharan Sharm

a PCS, Additional District Magistrate
(F&R), Dehradun {Special |

. nvitee} Mobile: 7351922222
Krishna Kumar Mishra PCS, Secretary, HaridwarRoorkee
Development Authority {Special Invitee}Mobile: 7055922345

Shri. Chatar Singh Chauhan, Municipal Commissioner, Rishikesh
{Special Invitee} Mobile: 8006509340

Shri. Akshay Kumar, Environment Specialist, SPMG m“'fé’/ |
ot ‘Dﬂl o)
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1996 0 AIR (SC) 2432, STATE OF UTTAR PRADESH VERSUS DEPUTY
DIRECTOR OF CONSOLIDATION DECIDED ON : July 8, 1996 “The Act is 2
complete code in itself and contains elaborate procedure far declaring and notifying a
reserve forest. Once a notification under sec?tion 20 of the Act declaring a land as
reserve forest is published. then all the rights in the said land claimed by any person
come to an end and are no longer available. The notification is binding on the

Consolidation Authorities in the same way as a decree of the Civil Court. The
" respondents could very well file objections and claim including objection regarding the
nature of the land before the Forest Settlement Officer. They did not file any objection
or claim before the authorities in the proceedings under the Act. After the notification
under section 20 of the Act, the respondent could not have raised any objection qua the
said notification before the Consolidation Authorities. The Consolidation Authorities

were bound by the notificatigfwhich had achieved finalityv.”
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1996 0 AIR (SC) 2432, STATE OF UTTAR PRADESH VERSUS
DEPUTY DIRECTOR OF CONSOLIDATION DECIDED ON : July 8. 1996
“The Act is a complete code in itself and contains elaborate procedure far
declaring and notifying a reserve forest. Once a notification under section 20 of
the Act declaring a land as reserve forest is published, then all the rights in the
said land claimed by any person come to an end and are no longer available. The
notification is binding on the Consolidation Authorities in the same way as a
decree of the Civil Court. The respondents could very well file objections and
claim including objection regarding the nature of the land before the Forest
Settlement Officer. They did not file any objection or claim before the authorities
in the proceedings under the Act. After the notification under section 20 of the
Act, the respondent could not have raised any objection qua the said notification
before the Consolidation Authorities. The Consolidation Authorities were bound

by the notification which had achieved finality.”
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06/11/2019 Municipal Corporation Demolish Encroachment Near Chandrabhaga River After 35 Years In Rishikesh - FefSbeT: S T 72T fhTR el 37 &t ...
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In the matter of Markandey Ram vs State of Uttarakhand in OA 311/2019

A Complaint was filed by the applicant Sh. Markandey Ram before Hon'ble NGT, Principal
Bench, Delhi against encroachment on the bank of River Ganga by one Sh. Ram Kripal

Gautam at Mayakund, Bengali Basti, Rishikesh.

This complaint was forwarded by the Hon’ble NGT to the Committee constituted vide order
dated 24.08.2018in OA 5 14/2015, Gauri Maulekhivs Union of India and others.

Chairman of the Monitoring Committee along with Municipal Commissioner, Assistant
Municipal Commissioner, Assistant Engineer, Nagar Nigam and Environment Specialist,

SPMG visited the site in the evening of 11.06.2018.

Chairman of the Monitoring Committee instructed Municipal Commissioner and Executive

Engineer of Irrigation Department (on phone) to institute Eviction Case(s) against the
encroachers and proceed with them, after issuing due notices, in accordance with law.

The Chairman also advised the concerned authorities to proceed with the Eviction Case(s)
Ssummarily and make an endeavor to decide the same at an earliest possible, but only as

per law.

List after twelve weeks.

Municipal Commissioner and Executive Engineer, Irrigation shall apprise this Committee %

with the latest developments within the aforesaid period.
Let copies of this note be sent to the Municipal Commissioner, Rishikesh and Executive

Engineer, Irrigation, Rishikesh Division for Compliance.

Let copies of this note be sent to Principal Chief Conservator of Forests (HoFF); Sh. Manoj

Chandran, IFS; PCCF (wildlife), District Magistrates of Haridwar and Dehradun, with the

request to make site inspection, if deemed necessary, either jointly or severally, as per

their convenience and pass on suitable instructions to the Municipal Commissioner,

Rishikesh and Executive Engineer, Irrigation Department, Rishikesh Divisionin this regard.

(Justice U.C. Dhyani)
Former Judge of Uttarakhand High Court
Chairman, Monitoring Committee

Dated: 11.06.2019
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Minutes of the Consultative meeting with all the stakeholders regarding rejuvenation of river
Ganga in segment-A, Phase-| under the Chairmanship of Hon'ble Justice U.C.Dhyani, Former
Judge of the Uttarakhand High Court in 0.A. 10/201 5, 200/2014, 606/2018 and O.A. 311/2019.

Venue: Forest Rest House, Muni-Ki-Reti, Rishikesh

Date: 06.07.2019.
Time: 11.00 a.m.

As per the directions of the Hon'ble Chairperson of Hon'ble National Green Tribunal (NGT), a
consultative meeting with all the stakeholders regarding rejuvenation of river Ganga in segment-
A, Phase-l under the Chairmanship of Hon'ble Justice U.C.Dhyani, Former Judge of the
Uttarakhand High Court in O A 10/2015, 200/2014, 606/2018 and O.A. 311/2019 was convened
on 06.07.2019 at Rishikesh.

The following stakeholders, as well as members from Departments, attended the meeting:-

1. Sh. Swami Atmanand Ji.
2. Sh. Shailesh Bhagoli, Secretary, Urban Development Department.
3. Sh. Arvind Singh Hyanki, Secretary, Drinking Water and Sanitation.
4. Dr. S.D.Singh, Additional Principal Chief Conservator of Farest.
5. Sh. C.Ravi Shankar, District Magistrate, Dehradun.
6. Dr. V.Shanmugham. District Magistrate, Tehri.
7. Sh. Uday Raj Singh, Program Director, SPMG, Namami Gange
8. Sh. Manoj Chandran, Chief Conservator of Forest, Uttarakhand.
9. Sh. Bhuwan Chandra, Chief Conservator of Forest, Uttarakhand.
10. Sh. J.C.Joshi, Conservator of Forest, Bhagirathi Circle.
11. Sh. Rajiv Dhiman, District Forest Officer, Dehradun.
12.8h. S. S. Rana, Sub-District Magistrate, Pauri
13. Sh. Prem Lala, Sub-District Magistrate, Rishikesh.
14.Sh. Yukta Mishra, Sub-District Magistrate, Narender Nagar.
15. 8h. C.S.Chuhan, Mukhiya Nagar Adhikari, Rishikesh.
16. Sh. V.C Purohit, Chief Engineer, Uttarakhand Pey Jal Nigam.
17. Sh. Pradeep Pandey, District Development Officer, Dehradun.
18. Sh. Prabhat Raj, Technical Advisor, SPMG.
19. Sh. Ravi Pandey, Superintending Engineer, Urban Development Department.
20. Sh. Vinay Mishra, Deputy Program Director, UUSDIP.
21. Sh. Chandan Singh Rawat, Chief Environment Engineer, UEPPCB.
22.Sh. S.S. Pal, Chief Environment Engineer, UEPPCB.
23. Sh. K.K.Rastogi, General Manager, Ganga, Uttarakhand Pey jal Nigam.
24. Smt. Neelima Garg, General Manager, Uttarakhand Jal Sansthan,
25. Sh. Akshay Kumar, Environment Specialist, SPMG.
26. Sh. Ranga Nath Pandey, Sub-Divisional Forest Officer, Haridwar.
27. Sh. Sarvesh Kumar Dubey, S.D.O. Lansdowne, Forest Divison.
28.Sh. D.P. Balooni, S.D.O. Forest Division, Narender Nagar
29. Sh. Merajuddin Ahmad, Technical Expert, GIZ.
30. Sh. Anirudh Kumar, Monitoring and Evaluation Specialist, SPMG.
31. 8h. Karan Singh, Tehsildar, Rishikesh.
32. Sh. DK. Singh, Executive Engineer, Irrigation, Dehradun.
33. Sh. Sandeep Kashyap, Project Manager, Uttarakhand Pey Jal nigam, Rishikesh.
34. B.P. Bhatt, Executive Officer, Nagar Nigam, Muni-Ki-Reti.
(List is not as per seniority)
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At the onset, Chairman welcomed Swamiji and all the participants. Chairman enlightened with
some valuable perceptions regarding conservation of environment as a whole for survival gf
mankind and our future generations. Chairman stated that the prime objective of the meeting is
to evaluate the comprehensive Planning by systematic and pragmatic approach to preserve the
pristine environment by adopting Holistic approach towards river and Environment conservation
and to sort out the constraints/challenges for protection and preservation of holy river Ganga. He
further reiterated that such type of consultative meeting should be held to minimize
communication gap, narrow down the differences, align the perceptions and above all, create
healthy and congenial environment through innovative ideas and dialogues.

1. Chaiman requested Swamiji to share his innovative ideas for pollution abatement and
Ganga Rejuvenation. Swamiji highlighted the following relevant issues on the subject.

i, It was updated that Jal Samadhi is demanded by Shankarachariya as per Hindu
rituals. Also, the Shankarachariya do not accept Crematoria. However looking at its
impact on pollution of the river Ganga, the practice could be stopped provided that a
Separate space is allocated for Bhu-Smadhi in lieu of it. Further, for Bhu-Smadhi a

dedicated space is needed and accordingly land issues/ Environmental clearance is
to be sorted out.

i, It was pointed out that nuisance is created by certain groups on the marine drive in
Rishikesh. As such, there is need to intervene in the matter by District Administration/
Urban Local Bodies to take actions on such people and maintain the cleanliness and
serenity of the area along the periphery of river Ganga.

fii. It is often desired by the pilgrims to know the water quality of the River Ganga at

major ghats. In this regard, it is suggested that facility for onsite water quality testing
could be made available at major ghats.

iv. It was updated that still many Ashrams exist which are not connected to sewer lines.

For this, it was suggested that a consultative meeting with the respective
authorities/agencies and the respective Ashrams could be conducted and facilitated
by the Dayanand Ashram.

V. There is need of orientation for effective and local management of solid waste
generated in the Ashrams. It is suggested that the Urban Local Bodies could conduct

orientation sessions for the Ashram units, so that solid waste generated is managed
within the premises of the Ashrams.

2. In context to the above issues raised by Swami ji, following actions were suggested by the
authorities present-

i. It was felt that Jal-Smadhi leads to the contamination of water bodies and hence has

to be checked. As such, a dedicated Space may be allocated for Bhu-Smadhi for
Sadhus only. Necessary Environmental / Forest clearances may be taken in co-
ordination with Uttarakhand Environment Protection and Pollution Control Board. It
was further suggested that if Electrical Crematoria could be promoted by Sadhus, it
will lead to wider acceptance among the masses.

ii. In order to check the nuisance created by certain groups on the marine drive way in
Rishikesh, it was suggested that a Special Police Officers could be deployed and a
Surveillance Committee comprising of District Administration, Urban Local Bodies,
representatives of Ashrams and Senior Citizens/ influential people may be formed
under the guidance of District Magistrate of the concerned districts.

iii. It was informed that online water quality testing of river water quality of river Ganga
and its public display at major ghats in Haridwar is planned by SPMG. However it
was apprised by Jal Nigam that the Ganga Sabha does not want such kind of display
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at ghats. Nevertheless it is in process and will be implemented. In addition, it was
also suggested that potable water quality testing kits could also be used at the ghats.

iv. It was suggested that Ja| Sansthan should identify and list down the Ashrams which
aré not connected to the sewerage and that a consultation meeting could be
organized with the Ashram units in co-ordination with Swami Dayanand Ashram.

V. Secretary, Urban Development Department directed Municipal Commissioner Nagar
Nigam, Rishikesh to co-ordinate with Swami Daynand Ashram and conduct an
orientation and awareness program for the Ashram units in order to execute
decentralized solid waste processing and management at local level. For this,
necessary guidance may be taken from Urban Development Directorate.

3. Chairman enquired about the directions issued on 11.06.2019 in the matter of Markandey
Ram vs State of Uttarakhand in O.A. 311/2019. Municipal Commissioner apprised that the
identification and listing of unauthorized households is being done by the Nagar Nigam.
Chairman instructed the Municipal Commissioner and Executive Engineer, Irrigation
Department, Rishikesh division to immediately serve them with notices and speed up the
eviction process in accordance with setout process as per law.

4. Chairman enquired the status in the matter of Mahesh Chand Gupta, President, Khyati
Memorial Trust vs State of Uttarakhand in O.A. No.3410f 2019. Chairman informed that a
video conferencing meeting was held on 81th June, 2019 with District Magistrate,
Uttarakashi, wherein it was apprised that presently the waste is dumped at Tambakhani site
which is away from the river bed and habitation. So far as Kansen site is concerned, dumping
of waste has been stopped. It was apprised by UDD that the new land has been identified for
solid waste processing and disposal facility / application has been filed for land transfer to the
forest department. Chairman reiterated that the progress done so far will be reviewed in the
next Videoconferencing which has been fixed on 18.07.2019, subject to the availability of slot.

S. Chairman further enquired about the action taken for removal of dump site from the river bank
of Ganga at Srinagar, as it is serious cause of concern. UDD apprised that the new site for
disposal of solid waste has been identified and machines for disposal of solid waste has been
mobilized. Chairman instructed the Urban Development Department to dispose of the solid
waste from the bank of river Ganga with utmost priority.

6. Chairman enquired about the status of Solid Waste Management in Rishikesh. Municipal
Commissioner, Rishikesh apprised that Nagar Nigam had identified the land for solid waste
management at Lal Pani area at Rishikesh and co-ordination is being done by Urban
Development Department (UDD) with Forest Department for land transfer. Chairman
instructed UDD to follow up with the forest department and get the issue sorted out.

7. Further, it was apprised by the Secretary, UDD that an ambitious Integrated Urban
infrastructure Developmental pian for Rishikesh town is in progress with financial assistance
from Asian Infrastructure Investment Bank (AlIB), comprising of proposed Infrastructure
development works for water supply, storm water management, Solid waste management

and improve sanitation, urban transport, green area development, tourism promotion and
allied areas.

8. Chairman enquired the status of the directions issued earlier and the Compliance status so
far. Dr. S.D. Singh, APCCF apprised about the setting up of the STPs and preventing
untreated sewage and effluents in the river Ganga; enforcement of Sepatge Management
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Protocol; Issues of illegal encro

achments, afforestation and setting up of biodiversity parks
and solid waste management in

Ganga towns etc.

Chairman apprised in the meeting that in order to ascertain the status of compliance ensured
as per the directions of Hon'ble NGT, the Committee has made the site visit from 07* -11%
June, 2019 from Rishikesh to Badrinath ji and from Rudraprayag to Guptkashi, and reviewed
the compliance done so far.it has been observed that although lot many interventions have
been started, but stil more is required to be done to achieve the desired outcome.

Recommendations

The Environment (Protection) Act, 1986 was enacted to implement the decisions in so far as

they relate to the protection and improvement of environment and the prevention of hazards
to human beings, other living creatures, plants and property.

For the preservation of the natural resources of Earth which, among other things, include the
preservation of the quality of air and control of air pollution, the Air (Prevention and Control of
Pollution), Act, 1981 was enacted.

The Water (Prevention and Control of P

ollution) Act, 1974 was enacted to provide the
prevention and control of water

pollution and the maintaining or restoring of wholesomeness
of water, for the establishment, with a view to carrying out the purposes, of Boards for the

prevention and control of water pollution and for conferring on and assigning to such boards
powers and functions relating thereto.

Section-15 of the Environment (Protection) at 1986 provides for penalty for contravention of
the Act and the rules, orders and directions. The punishment prescribed is imprisonment for a
term which may extend to 5 years or with fine which may extend to 1 lakh Rupees or with

both. In this way, it is non-bailable offense as per Schedule-I| appended to the Code of
Criminal Procedure, 1973. But the cognizance has been restricted. Section-19 provides that-

“No court shall take cognizance of any offence under this act except on a compliant made

by:-

(a) The central Government or an
Government:; or

(b) Any person who has given notice of not less
the alleged offence and of his intention tom
authority or officer authorized as aforesaid”.

y authority of officer authorized in this behalf by that

than sixty days, in the manner prescribed, of
ake complaint, to the Central Government or

Similar restriction on cognizance of offences is fo
Control of Pollution) Act-1981, which contai

Penalties vary from offence to offence and in
fine.

und in section-43 of the Air (Prevention and
ns chapter-Vl for penalties and procedure.
Some cases may extend to 6 years and with

Similarly Chapter-VIl of the Water (Prevention and C
penalties and procedure. Punishment varies from offe
extend to six years and with fine.

ontrol of Pollution) Act-1974 deals with
nce to offence, and in some cases may

Section-49 of the Water (Prevention and Control of Pollution) Act-

cognizance of offence, except on a complaint made by (a) a Board
or (b) any person who has given notice of not |
authorised.

1974 puts restriction on
or any officer authorised:
ess than 60 days to the board or officer
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C.c.

All the environmental laws are largely governed by Special Acts, some of which have been
noted above.

The decline in environmental| quality has been evidenced by increasing pollution, loss of
vegetal cover and bioclogical diversity, excessive concentrations of harmful chemicals in the
ambient atmosphere and in foogd chains, growing risks of environmental accidents and threats
to life support systems.

Environment Protection still remains a big challenge. Pollution Control Boards have not been
able to contain air and water pollution. The cleanliness of Ganga and conservation of
environment is extremely important. Environmental norms should not be bypassed during
developmenta| projects. To cope up with environmental degradation, it is largely felt that
offenses under the environmental laws should be made cognizable and non-bailable, so that
the same may prove to be deterrent. If deemed proper, Hon'ble NGT is requested to seek the
response of MoEF&CC in this regard.

The meeting was concluded by Vote of Thanks to and from the Chairman.

/

(Arvind Singh Hyanki)
Secretary, Forest & Environment
Letter No dated Govt. of Uttarakhand
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1. Hon'ble Justice U.C. Dhyani, Former Judge of Uttarakhand High Court for kind

Information.
. Chief Secretary, Govt of Uttarakhand for information.
. Sh. Swami Atmanand Ji, Swami Dyanand Ashrams for kind information

2
3
4. Sh. Shailesh Bhagoli, Secretary, Urban Development Department for information.
5. Dr. 8.D.Singh, Additional Principal Chief Conservator of Forest for information.

6. Sh. C.Ravi Shankar, District Magistrate, Dehradun for information.

7

8

. Dr. V.Shanmugham. District Magistrate, Tehri for Information,
Sh. Uday Raj Singh, Pragram Director, SPMG, Namami Gange fro information.

9. Sh. Manoj Chandran, Chief Conservator of Forest, Uttarakhand.
10. Sh. Bhuwan Chandran, Chief Conservator of Forest, Uttarakhand.
11.8h. S. 8. Rana, Sub-District Magistrate, Pauri

12. Sh. V.C Purohit, Chief Engineer, Uttarakhand Pey Jal Nigam.

13. Sh. Prabhat Raj, Technical Advisor, SPMG.

14. Sh. Ravi Pandey, Superintending Engineer, Urban Development Directorate.
15. Sh. Vinay Mishra, Deputy Program Director, UUSDIP.

16. Sh. C.S. Chuhan, Municipal Commissioner, Rishikesh.

17. Sh. Chandan Singh Rawat, Chief Environment Engineer, UEPPCB.
18.8h. S.S. Pal, Chief Environment Engineer, UEPPCB.

19. Sh. K.K.Rastogi, General Manager, Ganga, Uttarakhand Pey jal Nigam.
20. Smt. Neelima Garg, General Manager, Uttarakhand Jal Sansthan.
21.8Sh. Akshay Kumar, Environment Specialist, SPMG.

22. Sh. Ranga Nath Pandey, Sub-Divisional Forest Officer, Haridwar.

23. Sh. Sarvesh Kumar Dubey, S.D.0O. Lansdowne, Forest Divison.
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§ 24 Sh. DP. Balqoni. S.D.O. Forest Division, Narender Nagar
3 25. Sh. Merajuddin Ahmad, Technical Expert, GIZ.

28. Sh. Anirudh .Kumar. Monitoring and Evaluation Specialist, SPMG.
27.Sh. Karan Singh, Tehsildar, Rishikesh.

28.Sh. DK. Singh, Executive Engineer. Irrigation, Dehradun.

29. Sh. Sandeep KaSh-yap, Project Manager, Uttarakhand Pey Jal Nigam, Rishikesh.
30.B.P. Bhatt, Executive Officer, Nagar Nigam, Muni-Ki-Reti.

Secretary, Forest and Environment
Govt. of Uttarakhand
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Consultative meeting with all the Stakeholders regarding
rejuvenation of River Ganga in Segment-A Phase-1 Under

Date- 06-07-2019

/ The Chairmanship of Hon'ble Justice U.C. Dhyani former Judge of the Uttarakhand
High Court in 0.A.10/2015, 200/2014, 606/2018 and O.A. 311/2019
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